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LEGISLATIVE. ASBEMBLY. - -

Tuesday, 9th March, 193?.

The Assembly et in the Assembly Chamber of the Coungd Houge st
Fleven of the Clock, Mr. Preaident (The Honourable Sir Abdur Bahim) in
the Chair.

-

MEMBER BWORN:

Mr. Arthur Sheldon Hands, C.I.E., M.L.A. (Government of Indis:
Nominated Official).

QUESTIONS AND ANSWERS.
Pncwmoiw or LETrzr Boxgs oN ISLAND PLAYFORMS ON CERTAIN .S"'rumns.

582. *Mr. Sri Prakasa: (a) Are Government aware that no letter boxes
are provided on the important island g}atforms at such large stations as
Cawnpore, Lucknow and Moghal Sarai?

(b) Are Government prepated to arrange for the setting up '_(:)f letter
boxes at convenient places on thesé platforms as well? - '

The Honourable Sir Prank Noyce: (a) and (b). Government have no
information. The matter is within the competence of the Postmaster-
Geéneral, United Provinces Circle, Lucknow, to whom a eépy &f the ques-

tion is being sent for examination. and any further action:that may be
NEeCessary.

PCBLICATION OF THE NAMES or MUT4wwIrs aT MEcca ForR INDIaN PmwariMs
N THE HaJ GvUibDE.

583. “Khan Bahadur Shaikh Fazl-i-Haq Piracha: (a) Will Government
be pleased to state if Maulana Abdul Rahman Mazhar is one of the
Mutawwijs nt Mecea for Indinn pilgrims to Hedjaz?

(b) Is it a fact that the name of the said Mutawwif used to be published
in the Haj Guide, publiched by the Haj Cominittee, Bombay” '

(¢) Are Government aware that the name of the said Mutawwif has
not been published by the Haj Committee, Bombay, in the issue of their
Guide for this vear? If so, what are the reasons for that?

(dy Are Government prepared either to publish all the names of the
Mutmewifs for Indian pilgrims, or not to publish any names st all?

Sir Girja Shankar Bajpai: (a) to (d). The name of Mnulana Abdur
Rahman Mazhar was published in the Guide issued by the Port Haj
Committee of Bambay for 1985, but not in the Guides issued for 1936
and 1937.. Tt is usual to publish in the Guide the names of only such

(1621 )
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1622 LEGISLATIVE ASSEMBLY. [9TH Marcr 1987,

Mutawwifs as are réoommended by His Majesty’s: Minister, Jedda, eaca
year. This is done in the interests of Indian pilgrims and (Government ree
no reason for altering the procedure. There is no compulsion on pilgrimns
to choose 8 Mutawwif from these lists.

CarryING CaPACITY OF THE PrigrIM SHIP ‘‘ RAEMAN 7.

584, *Khan Bahadur Shaikh Fasli-Haq Piracha: (a) Will Government
be pleased to state the carrying capacity of the pilgrims to Hedjaz, of
the pilgrim ship “‘Rahman’ classwise. i.e., T class, TT class. and deck
phssengers?

(b) Will Government be pleased to state: how many pilgrims did the
ship carry as deck passengers when she sailed to Jedda on the 4th January
last? How many passengers more did she carry than the allowed number?

(c) If the number of the passengers was more’ than alowed, what
action do Government propose to take against the Company?

Sir @Girja Shankar Bajpai: (a) A statement is laid on the tanle.

(b) The ship carried 1,601 deck passengers when she sailed for Jedd«
from Karachi on 2nd, not on 4th, January; this is her allotted number.

(c) Does not arise,

Statement.
18t class . . . . . . . . 30
Deck . . . . . . . . 1,601

CoNSTRUCTION OF THE JHAJJAR-REWARI Roap.

586. *Mr. Sham Lal: (3) Will Government be pleased to state whether
Jhajjar-Rewari road (Rohtak District, Punjab) was approved by Messrs. K.
G. Mitchell and I.. H. Kirkness in their report on road and railway com-
petition?

(b) Were representations with regard to this road made by two of the
members of the Standing Committee for Roads?

(c) Were these representations forwarded to the Punjab Government?

(d) Did the Punjab Government approve of this scheme and forward
it to the Central Government?

(e) Was this scheme placed before the Railway Board? Tf so, what
decision was given by the Railway Board?

(f) What orders have been passed by the Central Government with
regard to this road?

(g) If the Railway Board has not approved of this scheme. what
grounds has it given for its disapproval?

(h) Do Government agree with the decision of the Railway Board?

(i) Does Jhajjar-Rewari road run parallel to any railway line?

(3) Does it in any way duplicate the means of communication?

(k) Are Government aware that this road, while connecting two im-
portant towns, would also provide means of communications to a large
number of villagers who have got no other means of communication?



QUESTIONS AND ANBWERS. 1623
(1) 1f the Railway Board and the lLocal Govermment-gppreved ofrthis
scheme, what is the delay in starting work?
(m) When is the construetion work to be commenced on this road?

_ The Honourable Sir Frank Noyce: (a), (b) and (c), Yes. .

(d); (f) and (m). This scheme wae forwarded by the Punjab’ Govern-
ment along with .eight other schemes for sanction in September last
but when it was pointed out to them that their existing commitments
exceeded their resources, they replied that this road could wait until the
main Punjab road programme, in which presumably this will be included,
is sanctioned by the Government of India. The consideration of ,this
project was therefore suspended. ’

(e) and (g). The Railway Board have suggested that the scheme should
not be proceeded with because they fear that it will result in short circuit-
ing the railway connection between Rewari and Rohtuk vie Dethi.

(h) For the reasons stated Government have not vet examined the
Railway Board’s objection.

(i)—(1). As I explained to the Honourable Member the other day in
the course of the debate on railwav demands, it is onlv reasonable in
coneidering road projects that railways should be consulted. As explained
above, Government have not yet examined this scheme, but when the
programme of the Punjab Government is received, it will be carefully con-
sidered with due regard to the points stressed by the Honourable Member.

Mr. Sham Lal: Did the Punjab Government approve of this scheme?

The Honourable Sir Frank Noyce: Obviously: otherwise it would not
have been included in their programme.

Mr, Sham Lal: Was the decision of the Railway Board cominunicated
to the Punjab Government and did the Punjub Government withdraw
this scheme after the decision of the Railwayr Board?

The Honourable Sir Frank Noyce: The Punjab Government withdrew
the scheme, because it was pointed out to them that their existing com-
itments exceeded their resources. I imagine that they knew the views
of the railway authorities. They must have heen communicated to them
by the Norith Western Railway, the railway affected.

Mr Sham Lal: Is it a fact that the Punjab Government approved of
the scheme, but withdrew it after the decision of the Railway Board?

The Honourable Sir Frank Noyce: Thev withdrew it for the time
being, heeause they found that thev could not afford it. They said it
could wait. and it will be included in their main programme which will
be coming up shortly,

Mr. Sham Lal: Does this road run parallel to the railway or does it
in any way duplicate means of communication ? :

The Honourable Sir Frank Noyce: The Honourable Member comen
from the Punjab and he knows the road and railway system of that pro-
vince much hetter than T do. I understand, it short-circuits the railwav.

A2



1624 LEGISLATIVE ASSEMBLY. [9TH Marce 1987,

Mr. Sham Ral: In view of the fact that it dops not dwpligate means
of communication, and in view of the fact that thia voad will not run
parallel to amy railway, what objection has the Railway Board to the
construction of this roand?

The Honouxable Bir Prank Noyce: [ explained that it &M short-circuit
the railway, but I de venture to suggest to the Honourable Member
that % ig unnecessarv to continue ﬂ&g:' ‘discussion’ further. hecanse the
scheme is coming up to Goternment again, and it will then be carefully
oconsidered with reference to all the points raised.

Mr Sham Lal: Is 1t not a fact that the Government of India or the
Loeal Governments do not approve of any scheme which is not sanctioned
by the Railway Board?

The Homousabls Sir Prank Mopoe: It is veuy isr from being the fact.
Both the Government of India and the Local Governinents frequently
approve schemes to which the Kailway authorities have objected.

C'OMPLAINTS REGARDING Orriciak INTERFERRENCE IN ErLEcTiox MATTERS.

586. *Mr. Amarendra Nath Chajitepadhyaya: (r) Wil Gorerunent
be pleased to state what steps they had taken to stop interference by
Government officials in districts and sub-divisions in different provinces
with the election matters?

(b) 1z it not a fact that the Honourable the Home Member received
meseages by wire from Midnapore, complaining against officia) interfer-
ence with election matters in the above ‘district .and requesting issue of
fresh communiqué regarding Government neutrality in the matter? If
so, will Government be pleased to state if any fresh communiqué was
issued at all? Tf it was issued. will the Honourable Member be pleased
to lay it on the table?

The Honourable Sir Henry Craik: (a) T would invite the Honourable
Member’s attention to the speech delivered by me in October last on the
Resolution on this subject.

(b) T received a telecram- from thie Fonourahle Member himself and
forwarded it to the Government of Bengal. 1 am not aware whether that
tiovernment issued any communiqué on the subject.

Pendit Lakshmi Kanta Maitra: With reference to part (a). mav T
know from the Honourable Member whether this Department or any
Department of the (G~vamment of India issued any eirculars whatsoever
njoining on the Provincial Governments to abstain from absolute newtraiity
in election matters?

The Honourable Sir Henry Craik: T referred to that in the speech.

Pandit Lakchmi E-nta Maitra: T Lope the Honourable Memher knows
that the debate on that Resolution was not concluded till=this Session.
May T know from the Government whether after” hia speech his Denart-
ment took any steps to inform the Provincial Governments to maintain an
attitnde of absolute neutrality in election mattera?



QUESTIONS AND ANSWERS, 162h

The Monourable Bir Henry Oraik: Steps were taken before 1 spoke.
Whether anv further circulars were issued after that, 1 camnot say off

hand.

Pandit Lakshmi Kanta Maitra: Mayv I know from the Homourable
Member if, after reeeint of the telegram from the Honoursble the question-
. & Member of this' House, any attempts were made to ascertain from the
Goverament of Bengal whether there was actual interference in election
matters going on in the district of Midnapore by the.District Magistrate?

The Monourable Bir Henry Oraik: 1 received a report from the Gov-
wernment of Bengal that the allegations in the statement were unfounded.

Prof. N. G. Ranga: \What action was taken to implement their assur-
anee to this House that strict peutrality would be maintained during the

vlections?

The Honourable Sir Henary Orgik: { laveralready answered that, 1

would refer the Honourable Member to the speech 1 made in OQctober

lust.

Pandit Lakshmi Kanta Maitra: [z it a fact that the licences of two
taxi drivers weve seized by the District Magistrate of Midnapore for supply-
ing motor cars to the Congress candidate there, and that ultimately His
Excellency the Governor of Bengal had to intervene by meuns of a tele-
sram when the licences were restored?

The Honourable Sir Henry Craik: 1 know nothing about it.

Pandit Lakshmi Kanta Maitra: May [ know if the Honourable Men:-
ber is prepared {o contradiet me when I say that the District Magistrate
of Midnapore held numerous election meetings in which he denounced
the Congress candidates and openly told the people that voting for the
Congress candidate would mean setting every. household in flames? Ts
he prepared to contradiet me there? ’ o

The Honourable Sir Henry Craik: Yes.

Pandit Lakshmi Kanta Maitra: |s the Honourable Member prepared
to lay on*the table of the House the report contradicting me?

. The Honourable Sir Henry Craik: I am prepared to state that allega-
tions of that kind were investigated by the Bengal Government who found
that there was no foundation whatsoever for them.

Sl.'ssmms_ GRANTED TO THE PENINSULAR AND ORIENTAL SHIPPING Compaxy
AND EMPLOYMENT oF “ DUFFERIN ’ CADETS.

587. *Mr, Amarendra Nath Ohattopadhykya’ (a) 'Will Govertiment
be pleased to state the nature and conditions of subsidies granted to the
P. & O. Shipping Commpany by ‘Government?
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(b) Will Government be pleased to state if i6ts o fuet.that the P. & O.
Shipping Company secured from the Government the privilege of carrying
mails between Indin and Europe und England as a subsidy in lieu of taking
young Indiang as apprentices, who came out of the training nhlp “Dufferin”
apart from other monetary considerations? :

(c) Since when has the above Company heen enjoying tlus prw:lega,
and how many such Indian apprentices have been.taken by that Company?

(d) In case the above Company had failed to take any such apprentices
during the period of agreement, do Government propose to transfer this
privilege of carrying mails to an Indian shipping company which will enter
into such agreemnent and give effect to the terms of the agreement?

(e) Will Government be pleased to state the names of Indian shipping
companies which take such apprentices without getting any help or privi-
leges from Government in the shape of any subsidy?

(fy Will Government be pleased to.staje when the present -agreement
with the P. & O. Company expires?

The Honourable Sir Muhammad Zafrullah Khan: (a) No ‘“‘subsidy”
of any kind is granted by the Government of Tndia to the Peninsnlar anid
Oriental Company. .

(b) No.

(e) and (d). Do not arise,

(e) There is no subsidy given to either British or Indian Companies
that employ ‘‘Dufferin’’ cadets unless the cost to Government of train-
ing such cadets is to be regarded as a subsidy. To that extent the com-
panies that employ most cadets may be said to receive the greatest
assistance.

(f) The Government of India have no agreement with the Peninsular
and Oriental Company,

Export oF Pic Irox 10 Japrax.

588. *Babu Baijnath Bajoria: (1) Are Government aware that almost
the entire production of pig iron in India is being exported to Japan?

(b) Are Government awure that this export of pig iron to Japan at a
time when heavy re-armament is going on throughout the world has given
rise to serious apprehension in the country?

(c) Have Government considered the probability of this pig iron exported
to Japan, being converted into ammunition and used against India and
other Empire countries in the event of war breaking out?

(d) Do Government propose to take any step in the matter? If so,
what?

The Honourable Sir Muhammad Zafrullah Khan: (1) to (d). No.

CLosING OF CERTAIF RAiLway WoORESHOPS AT LUCKNOW ON SATURDAYS.

589. *Mr. Mohan Lal Saksena: () Will the Honoursble the Railway
Member state if it is a fact that certain shops in Railway Workshops at
Toucknow are closed on Baturdays? If so, which, and since when?
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. (b) Is it u fact that the shops were closgd on Saturdays on accoumt of .
financial stringency and an assurance was given that the shops shall be
opened on Saturdays as soon as finances improved?

(c) Have Government received any representation against closing of
shops on Saturdays? If so, what action has been taken? . .

(d) Tn view of improvement in railway finances, are Government pre-
pared to consider the feasibility of the aforesaid shops being opened on
Saturdays?

The Honourable Sir Muhammad Zafrullash Khan: T am collecting the
information and will lay a reply on the table of the House in due course.

NEw Pass RunLEs roR Ramwway EMPLOYEESs.

590. *Mr. Mohan Lal Saksena: (a) Have any representations been
received by the Railway Board from Railway employees rigarding the new
pass rules? If so, how many?

(b) Do Government propose to consider the advisability of withdrawing
the rules? ’

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes: 2,101

(b) Certain points brought to notice by the All-India Railwaymen’s
Federation at their meeting with the Railway Board on the 3rd February,
1937, are under consideration.

INSTRUCTIONS REGARDING THE CoNDUCT OF ELECTIONS IN THE PROVINCES.

591. *Mr. Mohan Lal Saksena: (a) Will Government state if it is a fact
that they issued instructions to the Provincial Governments from time to
time regarding the conduct of Provincial elections? If so, will Government
lay on the table copies of all such circulars?

(b) 1s it a fact that Government issued a circular prohibiting election
" propaganda through cinemas? I so, was it done at the instance of any
Provincial Government?

The Honourable Sir Henry Oraik: (a) In the course of my speech in
October last on the Resolution on the subject, I explained the position of
the Government of India and the action taken. No other action was
taken by the Government of India.

(b) Government have issued no such circular. In response to au
enquiry they expressed their view to Provineial Governments that the use
of the cinematograph for political propaganda should not be permitted
during the recent elections.

Mr T. S. Avinashilingam Ohettiar: What are the grounds on which
they said so? What are the grounds for their instructions to that effect,
in connection with election propaganda?

The Honourable Sir Henry Oraik: Goasrnment considered it was unde:
sirable to permit the use of the cinema for purposes of political propa-
ganda by anvbody.
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Pandit Lakshmi Kanta Maitra: Did the Honourable Member speci-
fically instruct the Provincial Governments that election propsgmda
meetings also might not be carried on through the cinema?

The Honourable Bir Henry Oraik: Local Governments consulted the
Government of India and the Govermment of India expressed their view
to Provincial Governments that the use of the cinematograph for politi-
¢al propaganda should not be permitted during the recent elections.

Imnm-nox OF THE ABMY.

592. *Mr. Mohan Lal Saksena: Will Government state the steps taken
by them for accelerating the Indianisation of the Army?

Mr. G. B F. Tottenham: 'The attention of the Honoprable Member
is invited to the debate on this subject which took place on Marek 6th.
(Laugbter.)

ACTION TAKEN ON THE RESOLUTION RE APPOINTMENT OF A STANDING ARMY
COMMITTEE.

593. *Mr. Mohan Lal -Saksena: Will Govermment stste what action, if
uny, they propose to take on the Resolution of this Asseinbly regarding the
appmntment of a standing committee of the Central Legislature to advise
Government in the matter of defence?

Mr. G. R. F. Tottenham: I would refer the Honourable Member to
v reply to Bhai Parma Nand’s starred question No. 524, dated the 18th
September, 1936, on the same subject. (Laughter.)

LOANS ADVANCED TO INDIAN STATES AND OTHERS.

-594. *Mr. C. N. Muthuranga Mudaliar: With reference to the starred
question No. 209, dated the 10th September, 1936, will Government say:
(a) what loans have been advanced to Indian States and others
during the vears 1930 to 1936, for what purposes and on whnt
terms; and

(b) what steps, if any, have been taken to recover loans granted
before 1980, which are still outstanding?

The Honourable Sir James @rigg: The information is being collected
and will be laid on the table of the House in due course.

Smvra Exopus.

595. *Mr. 0. N. Muthuranga Mudaliar: With reference to the unswer
given to starred question No. 275, on 10th September 1936, regarding
Simla exodus, will Government atva.t-a

(3) whether the investigations about extended aecommodat.mn for
offices and the Federal Legislature in Simla have been com-
pleted and if not, when they are likely to be completed

(b) ‘whether it is intended ‘m 1937 ¢ 1988 to keep down in summer

any of the attached offices, or Secretariat proper that went up
to Simla last vear and before, and if so. which;
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(€) whether they propose to continue the move to the extent they

' - have been doing till now; and

(d) whether they intend to consult formally or informally non-official
" opinion in or outside the Assembly in this matter?

The Honoarable Bir Henry Oraik: (a) Investigations are likely to be
contintied until the Federal Government is instituted.

(b), (c) and (d). There is no change intended in this year’s season. I
can say nothing definite as to intentions in future years,

Major CAWTHORN’S REPORT FE SUITABILITY OR OTHERWISE OF KENYA FOR
THE SETTLEMENT OF gx-SERVICE MEN OF THE INDIAN ARMY.

596. *Mr. C. N. Muthuranga Mudaliar: (a) Is it a fact that Major
Cawthorn, an officer on the active list of the Indian Army, was deputed
about 1935 to Kenya with a view to report on the suitability or otherwise
of the colony for the settlement of ex-service men of the Indian army?

(b) What was the expense incurred by the Government of India on his
vigit on account of travelling allowance, daily allowance, etc.?

(¢) Has Major Cawthorn submitted his report? If so, will Government
place a copy of it on the table of the House? x

(d) Is it a fact that he has made some derogatory remarks aguinst
Indian settlers in Kenya? If so, are Government prepared to expunge
those remarks before publishing the report?

Mr. G, RB. P. Tottenbam: (a) Major Cawthorn, while on leave in 1935,
visited several countries in Africa, including Kenya, at the request of their
Governments, to report on their suitability for settlement by retired officers
of the Indian Army who came under the War Block Scheme.

(b) The Government of Tndin zave Major Cawthorn an honorarium of
€50. All his other expenses were met hy the Governments of the Colonies
concerned.

(e) Yes, but the Govermmuent of India do not think it necessary to
place a copy on the table of this House. Tt is a fairlv bulky document
and is intended only for the information of a particular class of persons.
I will, however, lend the Honourable Member a copy if he wishes.

(d) T cannot find any such remarks myself. The author no doubt
quotes views on both sides regmrding the Indian question, but his object
was to deseribe the position and not to make pronouncements with regard
to it.

. Mr. T. S. Avinashilingam Chettiar: Will he kindly put it in the
Library? '

Mr G. R. F. Tottenham: 1 have no objection to putting a copy in
the Library. " '

ALLEGED MISBEHAVIOUR OF A EUROPEAN PAss HOLDER TOWARDS A PRINOE A
Satya  Rammway Statow. | 0 ¢ g

597. *Mr. C. N. Muthuranga Mudaliar: (a) Ts it a fact that on or
about the 29th October, 1936, an Indign ruling Princg wanted to travel by
the Bombay Great Indian Peninsu®a mail train from Safna dailway station
‘to Bombay? . ' o a
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{b) 1s it a fuct that the Prince informed the railway authorities three

days in advance at Satna railway station to book a first clase berth for him
bv that mail train?

(¢) Is it & fact that on the day in question all first class. compartments,
excepting one, were occupied to the full capscity and that there was only
one seat available in a single first class ° compartment : which was then
oceupied by a European couple who were travelling on a railway pass?

(d) Te it a fact that the Indian Prince was refused accommodation by

the BEuropean in that compartment and that the European even assumed
a threatening attitude?

(¢) Is it a fact that even the intervention of the Station Master prcveﬂ
of no avail?

(f) Ts it a fact that the said Indian Prince has made a complaint to the
Railway Board about this incident? If so, what steps have Government

taken to punish the European, who wag trayelling on a rallwnv pasa for
his misbehaviour?

(g) What steps do Government propose to take to avoid a recurrence
of such misbehaviour on the part of railway pass holders?

(h) Do Government propose to consider the advisability of inserting
a condition in the railway passes issued to their railway servants to the
effect that the holder of a pass should make room for bond fide paid ticket-
holders when so demanded by the Station Master at anv railway station?

The Honourable Sir Muhammad Zafrullah Khan: (a), (c) and (e). I
would refer the Honourable Member to the reply I gave to Mr. Sri
Prakasa’s starred question No. 520 on the 6th March 1937.

(b) 1 understand that on the day previous to that on which the Rul-
ing Chief desired to travel, his Secretary asked the Station Master at
Sutna to reserve accommodation and was advised that on the arrival of
the train at the station, endeavours would be made to provide him with
necomiodation if it was svailable.

(d) The reply to the first part is in the affirmative; as regards the
latter part, an allegation to this effect was made in a newspaper report,
but has not been confirmed by such enquiries as were made.

(f) The reply to the first part is in the negative: as regards the latter
part, T would refer the Honourable Member to the reply I have given to
parts (a), {¢) and (e) of this question.

(2) The taking of suitable disciplinary acticn in each case as it arises
should prevent a reeurrence of such incidents.

{b) At stations at which pass holders commence their journey, they

are required to give precedence to ticket holders. They cannot reason-
able be asked to similarly give way at stations en route.

Mr. T. 8. Avinashilingam Chettiar: May I know what action has been
tuken against this partienlar delinquent?

The Honourable Sir Muhammad Zafrullah Khan: 1 have already
answered that in reply to a previous question.
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Mr. C. N. Muthuranga Mudaliar: May T know if a berth was reserved at
his request?

The Honourable Sir Muhammad Zafrullah Khan: No, Sir, there was

no time to do so.

Mr. Sri Prakasa: What is exactly the status of a pass-hoider? Ts it
the same as that of the ordinary passenger?

The Honourable Sir Muhammad Zafrullsh Khan: Yes, in all respects
except this that at the starting station a pass-holder must give way to &

ticket-holder.

Mr. Sri Prakasa: Only at the starting station—not at any inter-
mediate station? a

The Honoursble Sir Muhamrhad Zafrullah Khan: Obviously, if u pass-
holder has already started his journey, he cannot reasonably be asked in
the middle of the night to vacate his herth in order to make room for a

ticket-holder who joins. on the way. R
Mr. President (The Honourable Sir Abdur Rahim): Next question.

ReporRT OF THE WHEELER COMMITTEE.

598. *Mr. C. N. Muthuranga Mudaliar: With reference to the starred
question No. 51, answered on the 2nd September, 1986, will Government
state what orders have heen passed by therm: on the Wheeler Committee
Report? Will a copy of the Report, together with the orders of Govern-
ment thereon, be placed on the table of the House?

The Honourable Sir Henry Cralk: Government have not vet passed
orders on all the matters dealt with in the report and are not prepared
to announce their decisions at present. I do not think it is necessary to
lay a copy of the report and the orders of Government on the table of

the House.
Mr. C. N. Muthuranga Mudaliar: When are orders likely to be

pussed?

_The Honourable Sir Henry Oraik: I cannot say; certain matters are
still the subject of correspondence with the Secretary of State.

Mr. B. Das: With reference to the report that was published in  the
press that there were two alternative recommendations regarding the
recruitment of the Secretaries and Deputy Secretaries, will the Honour-
able Member kindly say which of the recommendations he las accepted.
—namely, whether the recruitment of the permsnent Recretaries and
Deputy Secretaries will be on a permanent basis. or on the short-period
bagis as at present?

The Honourable Sir Henry Oraik: The Honourable Member suggests
that there are two alternative plans recommended by the Wheeler Ciom-
mittee and reported in the press?
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The Honourzhle Sir ﬂemy Orlik I do not remcmbcr thut there wore
two nlternative plans at afl2 : At

Pandit Lakshmi Kanta Maitra: Will the Houourdbie M( mbel p]:ue a
copy in the Library of the House? £

The Honourable Sir Henry Craik: The report has not beon puhh‘hed
vet. Governmeni have 'mnf passed sieders on i w07

Mr. President (The Honourable Sir Abdur Rahim): Next question.

RESTRICTIONS ON INDIANS IN NEW ZEALAND.

599. *Mr, C. N, Muthuganga lumlhr (8) W{t.h reference to the state-
1ment laid on the table of this House in rejly to nnstarred quegtion No. 141
(printed in Legislative Assembly Debates, pages 52—59, dated 81st August.
1936), will Government state whether their attention has been drawn to the
Press statement of Mr. C. Jinarajadasa, published in the. Hindustan Times,
dated the 17th November, 19367

(b) lg it & fact that the above Government statement about New
Zealand is inaccurate in two psrticulars, via.:

“(i) no Indian is pernitted to land, if he iytends to settle: New
Fealand is barred to Indians though not legally but as a matter
of fact by the rigours imposed bv the customs officials: and

(i) even a temporary visitor (for business) must deposit £10 on
arrival and that he has to culleet a refund of this deposit on

the day before the steamer leaves’'?

Sir @irja Shankar Bajpai: (a) Yes.

(b} No. As regards (i) the Honourable Member will observe from
volumn 3 of the statement that permanent residence is cxplicitly except-
ed; as regards (ii), the deposit of £10 required from temporary visitors
1s required from all temporary visitors, irrespective of their  nationality,
and therefore is not a disability peculiar to Indians. ‘

Levy oF ax InpoRrT DUTY ON PORTUGUESE CASHEW NUTS.

600. *Mr. C. N. Muthurangs Mudaliar: (a) Have Government received
a memorial from the all-India Cashew Nut Merchants Association, sug-
gesting the levy of an imporl duty on Portugnese East African cashew
nut?

(b} Ts it a fact that the cashew nut producing season in India is from
March to June and in Africa from November till the end of March?

(c) Ts it a fact that large quantities of Portuguese cashew -nuts are
hooked to be imported into India before the beginning of the Indian season?

(d) Are Government aware that such hgavy nuports will affeet the prices
of the Indian cashew nuts? If so, are Goveilirient’ preﬁﬂrcd to consider
the advisability of keeping up the pnce level of the nuts in Tndia by levying
an import duty on Portuguese nuts?
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(e) Are Government aware that the lovy. of such an import:duty on
Portuguese nuts will be an additional soyree of revenue to the Govern-
menk?- . R

The Henouxable 8y Mubammad Tafrullak Ekan: (s) Yes, Sir.

(o) ark (¢c). Bo far as the Governmeat of Indim are nwure, the luddimr
erop 18 hievvested in Aprit and May and the factories which prepare the
procdizee for export ate. emiploved with it til November. The crop from
Fust Afries then beging to arrive and serves to keep the fuctories further
empioyed during what woulMd otherwise be sn idle seasom.

{d) The 1ain market for cashew nuts is in the U. 8. A.. and the price
of hoth Tndian and African nuts must therefore be regulated by the prices
abtainable there. In this counection the Honourable Member's atlen-
tionn is invited to nart (d) of mv answer ta Mr. Banthansm's starred
question No. 448 in the ovrremt Session.

(e) No, Sir.

Giving UP oF MOVE To SmaLa aND HOLbING OF THE AUTUMN SESSION OF THE
LEGISLATIVE AssEMBLY IN NEw Dgrun

601. *Mr. O. N. Muthuranga Mudaliar: (1) Do Government propose
to take any steps to acquire any land or buildings for housing the new
Federal Houses of the Legislature when thev come into being in Simla?

(b) Will Government state if- they have consulted amy suthoritiss or-
persons in connection with the above?

(¢) Have Government worked out the cost of such buildings together
with the buildings that may be required to house the staff officially and
privately? If so, what are the figures for this as well as for the land and
buildings mentioned in part (a) above?

(d) Is there any idea of taking over ‘Knockdrin’ site or.the ‘Grand
Hotel’ buildings in 8imls for the purpose mentioned above? Is it a fact
that an engineer has been appointed to select a site and prepare the
estimate? What is his salary?

(¢) Do Government propose to utilise the present Assemblv (‘hamber-
and the Council of State Chamber for the future Federal Houses of  the

Legislature, or do they propose to build new Chambers? T the latter,
where?

_(‘f) Are Government aware of the great inconvenience caused to non-
official Members by holding the Avlumn Session in Simla ?

(g) Do Government propose to consider the advisability of curtailing
their period of stay in Simla and moving down early to Delhi so that the
Autumn Session max he held in Delhi early in September?

(h) Are Government aware

that Simla is unhealthy be subject
small-pox and typheid ? ' e sublect o

_ (i) Are Government aware that even officials feel greet inconvenicnee-
m staying at Simla?
(i) Do Government propose to give up the Simla exodus?

(k) Wil! thex at least give un the Simla Session of the Axsembly from-
this year? o
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The Honourable Sir Frank Noyce: (a) to (e), (g), (j) and' (k). - Gov-
ernment 'do not proposs to make any change m the present position - in
‘egard to the Bimlas exodus and the holding of an Autumn Session -at
Bimia until the Federal (Government comes into being and is able to
decide the issues involved.” Nor'do they proposé to' aks awy stbps Which
would commit the future Federal Government to expenditure om account
of any increase of official accommodation in Simla consequent on the
ncreased requirements of the ~Federation. . Enquiries.. have, however,
been instituted for the purpose of collecting information to enable the
Federal Government tc come to a decision on this matter. No Enginczer
has been specially appointed for the purpose of these enquiries.

(£, (h) and (i). No.

Mr. C. N. Muthuranga Mudaliar: Do I understand the Hr-mc;m'ab‘le
AMember to say that no capital expenditure will.Be incurred before the
Federal Government comes into being? * ' )

The Honourable Sir Prank Noyce: I have said. Sir. that Government
do not propose to take any steps which would commit the future Federal
Government to expenditure on account of any inerease of official accom-
'modation in Simla consequent on the increased requirements of the

Federation.

DisaBinrry Paxsroxw 7o MiLiTARY EMPLOYBES INVALIDED DURING THE
GREAT WAR.

602. *Pandit Sri Krishna Dutta Paliwal: (a) With reference to the
answer given to unstarred question No. 152, on the 8th October, 1936,
stating that accumulated arrears of pensions are paid in monthly instal-
ments at Rs. 4 to Rs. 8 per mensem where Government apprchend
that a part of the arrears would go to unauthorised hands, will Government
please state if they have been, and in future will be guided by this principle
in the cases of families of both combatants and non-combatants?

(b) Will Government please also state the authoritv to withhold arrears
of death compcnsations on mere apprehension as to the probable future
use of such avrears and enumerate the ecategories of such unauthorized

Thands?

(e) Is it a fact that Government have been granting financial aids from
public funds to the families of killed and cent. per cent. disabled soldiers.
etc., whose claims do not fall under their regulations, for some purposes,
such as, paying of a debt defraying the marriage expenses of a daughter,
or for undergoing some special treatment or operation? If so, will Govern-
ment please state whether, in claims of the category referred to above
they have satisfied themselves that during this period these persons have
incurred no debt or disease requiring special treatment?

(d) Do Government intend to release the arrears so withheld as in
part (a) above on receiving the proof of the aforesaid necessities?

(¢) What will become of this amount when the pensioner dies after
‘receiving one or more instalments and where there are no eligible heirs
to claim the amount of pension except distant relations not entitled to
veceive pension under Army Regulations?
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(f) Will Government pleasé state whether' they will be guided by the
principle once established and notified in India Army Order No. 24 of
1927 as regards transfer of a family pension from one heir to another in
destitute cases; with effect from the.date of first .application for such
transfer? Do they intend to admit such cases from the date of their
orders? '

Mr. G. R. F. Tottenham: Informaticn is being colleeied and will  be
Tuid om the table in due eourse.

RATES CHARGED FOR HIDES FROM ALLAHABAD AND CAWNPORE TO CALCUTTA.

603. *Mr. Muhammad Nauman: (s) Will Government be pleased to state
the rates charged for dry hides and wet salted cow and buffalo hides from
Allahahad to Caleutty and Cawnpore to Calcutta per wagon?

(h) What is the rate per maund if the full wagon is not loaded ?

(¢) What were the rates in 1912--1914, again in 1915 —1919, again in
1919--1923 and in 1924—1956 ?

(@) Have any variations and changes been made in the rates after the
war? Tf 8o, what are the changes?

The Honoursble Sir Muhammad Zafrullah Ehan: With your permis-
sivi, 8ir, T propose to reply to this and questions Noz, 605 and 606
topether,

I have asked the railwzys concerned for such information as is avail-
shle or can be obtained without undue labour. and will place a reply on
the table when it has been received.

RepuverioNn oF Rainway FrEIGHT RaTEs ox HIpeEs AND SEINs.

604. *Mr. Muhammad Nauman: (a) Have Government made enquiries

into the price levels of hides and skins, between 1914—1919, 1020—1926
and 1927—1936 7

(b} Have thev made enquiries into the freight rates after the level of
prices for cow hides and goat skins went down ?

(¢) Do Government propose to take early steps towards reduciion of
freight rates on hides and skins?

The Honourable Sir Muhammad Zafrullah Khan: (a) T would refer
the Hononurable Mewmber to page 8 of the ‘‘Index Numbcrs of Indian
Prices, 1861—1931°" which gives the average prices of hides and skins
and to pages 858, 857, 868 and 869 of the Indian Trade Journal of 18th

February, 1937. Copies of both these publications are in the Librarv of
the House.

(b) and (¢). The question of u reduction in the railway ireight rates
i« n matter for each Railway Administration to examine with respect to
conditions obtaining on its line and to make sueh adjustments as eir-
cumstances call for.

Mr., Muhammad Nauman: May I know. Sir, when ‘his question v as
taken up before this date?
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The Homoursble Sir Mubsmmad Zafyullah Khan: 1 answered that
quostion during the eourse of the discussion on the Rsilway Budget.

Desparch oF Hines From Lorarpaga To Carcvrra BY LORRIES.

+605. *Mr. Muhammad Nauman: Are Governmment awarve that  cow
hides were being despatchcd by lorries from Lohardaga to Caleutta  for
reason of delayed and expensive transhipment at Ranchi?

ARRANCEMENT FOR EXPEDITING TRANSHIPMENT oF HIDES AND SKINS FROM
CERTAIN PrLACES To CALCUTTA.

$606. *Mr. Mubammad Nauman: (u) Will Government stute what
arrangeent for expediting transhipment of hides and skins at Mokamah
vard is made for consignments from Durbhanga and Muzaflarpur and other
districts of Tirhoot division to Caleutta?
(by 1s it a fact that during rainy season the  consignments  rveach
Caleutta normally in wet condition ?

() What do Government propose to do to avoid any cuch damage to
sking during rainy season in future?

THE GENERAL BUDGET—LIST OF DEMANDS—contd.
Deuanp No. 12—Ezxecvrive CounciL—contd.
Frontier Policy—contd.

Mr. President (The Honourable Sir Abdur Rahim): The House will
now resuime discussion of the following eut motion moved by Mr. Asaf Ali:

“That the demand under the head ‘Executive Council” e reduced by Rs 100,

Dr. Khan Sahib (North-West IFrontier Province: General): Mr. Presi-
dent. the Frontier poliexr is discussed every vear in this House. and, as far
as T am concerned, I have alwavs placed bLefore this House the facts
but it makes no difference because facts are not considered by this
Government. This Govermment iz an organised consgpiracy and are very
active in earrving out their deeds for the benefit of the exploiters froin
Great Britain.

Sir, in order to be able to discuss the Frontier poliex properly, T musi
explain one or two things about the eomposition of this Gevernment. This
tiovernment iz composed of swadeshi and bideshi parts. Tt would he
ridiculous for anyone to deny the gift of speaking of the swadeshi seetion
of the Government henches, but thev never seem to me to he convineing.
They always speak as though thev have something else in their minds,
which they think it unwise to reveal. Thev seem to be tantallising nnd
mystery-making. They leave us dissatisfied and still waiting. As for the
tideshi seetion of the Government, they are recruited from: The Uunited
Service (lub of Mercenaries of Great Britain. They are espeecially pre-

tFor answer to this guestion. =re answer to question No, 603.
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‘pured for service in this country, and, as they come from.a very reliable
stock, they would naturally plead the cause of their benefactors at any cost.
"“They would belong, if left in their own country, to the class of unem-
ployed. They are dumped on this country with fat salaries. They are
full of spirits at night (Laughter) and in the morning suffer from the
.after-effects with swollen heads to muddle up the affairs of this country,
and they go on muddling, no matter what' may be the result, they are
very anxious to keep their prestige. Sir, we are told that the Frontier
trouble now in Waziristan is caused by certain effects, but we are not
told that the people in the Agency areas wamnted to have certain of their
grievances looked into. They asked that in the area’ of lochi they would
rather like to be governed by Shariat than Riwaj. But the affairs of the
Agency areas are wonderful. The treatment which is dealt out to the
people in the Agency areas is inhuman; they are treated just like beasts.
Some of them are brought by these Political Tahsildars and Politizal
Agents and are tied up; they are made to bend, and large stones are
placed over them. These are the methods which are not even practiscd
by barbarians now-a-days. a

Sardar Sant Singh (West Punjab: Sikh): Don’t you know what the
Ttalians did in Abyssinia only the other day?

Dr. Khan Sahib: Those are civilised people, and their methods are
those of the civilised people. These people then left that area as a pro-
test. They went to Khaissora. The Government started construeting a
road from Mirali to Khaissora. They brought a few Maliks and the same
old story of tke thumb-impressions, and thus the trouble started. That
is the real cause of the trouble. Why do you want to take roads into other
people’s territory? Why do you want to take their lands? That is the
civilisation they possess. Here we are told that a girl was kidnapped.
I do not see the connection. As long as there are boys and girls in thie
world, this sort of thing will continue to happen. (Laughter.) What
has it got to do with the politics of the country? Some soft-headed coun-
trymen of mine forget the whole interest of their country when a little
thing like this is thrown at them, and some, for their little self-interest, are
always ready to support those who have come from a distance of 6,000
miles to rule over us. They have come here, not only to reduce you to
‘gtarvation, but to strip you of all that you possess, and still you are
deceived by little things like that. I want to tell my own friends that
‘they must not get emotional and they should not be affected by littie
‘things like that. As you know, in America, the Negroes are lynched and
killed, but have they stopped this practice? No. It is human nature.
The South Africans may pass any regulation they like, England may do
anything she likes, Europe may do anything, but you will see that the girl
who likes the man will usually run away with him. Sir, it is wonderful
how things are kept hidden by this Government. Mirali is a ecawap
which is surrounded by barbed wires, with regular guards night and day,
and yet 50 rifles were taken away ot night and the authorities came to
know of it the next day in the afternoon. How did people get into that
camp? All these things are arranged. These rifles were taken away from
the tribes, and I think it was arranged that they should ecome in' the
evening and take them away Bo that they could eremte trouble. We
have never been told how these fifty rifles were taken away and how
they were brounght.
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[Dr. Khan Sahib.] .

Now, I come to the Fagir of Ipi. The correct name is Ayupai. They
have not even learnt our names properly up till now. (Laughter.) They
produce their own names. This Faqir of Ipi is an ordinary man. The-
Government, in order to magnify his position and status, have given him
the title of Faqgir. He is Haji Mirza Ali Khan who is the head of the
Tura Kheil Wazirs.” He is practically the owner of Khaissora and most
of the parts of Ipi. Today we are told in the Statesman that the Faqir
of Ipi is up again. Without any enquiry they say: “Oh! what a terribl>
fellow this man must be.”” The Government asked the Fagir to come to-
Ipi in order to put him in jail, but he refuséd. It is after this incident
that the raids took place. The matter has become so grave that all the:
tribes have entered into an agreement and they have committed all those
raids. Why should they not? If the Government go on interfering withe
their affairs, why should they not resent such action? Why do you inter-
fere with their freedom? Apart from that, 150 of their people are rotting
in the Dera Ismail Khan Jail for the last six months, Has ever the For--
@ign Secretary cared to enquire why innocent people should Le locked up:
in jail? He told you something about the Afridis. ~Now, they have
come to friendly terms with Afridis. It is not the question of coming to.
friendly terms, but that the period of earning money in the settled terri--
tory is passed. The Afridis only come to earn their livelihood in the
winter and go back by the end of March. It is all an economic question.
The Government want to starve these poor tribesmen. They would not
allow these poor tribesmen to come and live on friendly terms with the
people in the settled area. To create trouble, the Government pass this
rule that the tribesmen should not come into the settled territory. Apar¥
from that, I will tell you that the Government have got hold of a number
of Afridis who have been living with us in the settled area for the past
thirty years and put them in jail. This is the sort of justice we get from
the Government which I have explained to you so often.

Now, what have these tribesmen done? I think it is qule clear that:
the two posts of Jalera Algar and Lower Kasora have been attacked, but,.
before that incident took place, the houses of some of these people who:
live in the Tochi Agency area as well as the house of the Faqir of Ipi,
as they call him, were burnt. Why burn the houses after they bave
left? What is the good of destroying houses and property? You see,.
Sir, just to create trouble, they burn these houses and naturally tacse:
people get provoked. It is perfectly true that this Government is eon-.
stantly irritating and provoking the people in the independent territory.
(Hear, hear), with the result that these tribesmen, on account of resent--
ment, attack the Government. The Government should take consequences.
of their action.

The village of Idak was fined on the excuse of feeding the people who:
attacked that area. Have not Government got enormous troops there?:
Have they not got scouts, have they not got militia and constabularics;
and, apart from that, their regular army for which this country pays to
the tune of over 45 crores per year? .If they cannot protect the noor
people who are in those villages, who are living under their protection,
and if they fine the people without any fault, in order to pgy for ihe-
maintenance of the army and of the scouts. is it not time ‘that they re-:
moved the whole army and sllowed the Khiidai Khidmatgars to be put:
in charge of that area? They will show you how to maintain peaceful:
relations with others.
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Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has two minutes more.

~ Dr. Khan Sahib: Then, the village of Dour was also fined Rs. 5,000
because the people from that area migrated. Then, another village was
fined, because some of the telegraph posts were damaged. Now, Sir, why
do Government want police? Why do they want an army if they are
going to make the villagers responsible for the safety of telegraph posts?
The Government are responsible for the péaceful administration of the
country, for which they are regularly paid. Why should villagers be held
responsible for telegraph posts.” It is vefy funny that the Government.
take money from us and they still want to ‘be protected by us.

One thing more I should like to say about the tribes. The Govuin-
ment sre punishing these tribes '‘on account of alleged raids by them.
Now, these tribes are all united and they want to fight for their frcedom.
Another thing is that they are determined to make & republic of their
own. They are not going to be frightened by your aeroplanes and other
machines. - In their own humble way, they have dug up holes and caves and
they are going to remain there and come out only at the time when they
ean fight. They are not going to be subjugated. Their freedom is at
stake. Knowing them as I do, they value their freedom more than their
lives. They are not like us. -, . . . -

Mr. President (The Honourable Sir Abdur Rahim): The Honourabie
Member must conclude now.

Dr. Khan Sahib: I want one minute more.

Mr, President (The Honourable Sir Abdur Rahim): The Chair caniot
allow it. That is the arrangement arrived at among the partiee.

Dr. Khan Sahib: Then, I have nothing more to say.

Maulana Shaunkat Ali (Cities of the United Provinces: Mubammadan
Urban): Sir, I can say a great deal on this subject, but there are many
reasons why I have got to use very moderate language and why I have
to moderate my views so that I may not get excited over a subjeet on
which T feel strongly. I am afraid the Government of India are following
4 new policy of pussy-foot and quietly, without consulting anybody, have
started changing their policy and adopting the method of peaceful pene-
tration tc civilise these independent tribes. In this change of policy,
the Government, I am sure, are in for trouble both for themselves and for
the whole of India.

I know a little bit of Muslim lands, and my Honourable friend, Sir
‘ubrey Metcalfe, for ~whom I have great respect, knows a greal deal
of the world politics and world position. He also knows a great deal
about what happened to England since the last Great War. He ought
to know by this time what is happening in Europe. How tle concord of
Europe is gone and how all those who used to combine and rob us sre
fighting among themselves. I think very soon there is great trouble com-
ing in Europe itself. The nations which have suffered owing to the aggres-
sive policy of Europe will get a chance, and I do hope that cur people
in India will remember this great lesson. People laugh at me when I

R 2
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[Maulana Shaukat Ali.] e

talk of peace. But still I am a persistent believer in peace and 1 will give
up in the end only when I feel that it is hopeless to_ entertain .idess of
peace. I am not easily carried away by small incidents that may harhper
good relationship or bring in cleavage among pursélves. I still helieve in
a great future for India and also for Fngland if we follow a policy of
conciliation and trust. And, after 150 years of DBritish connection, 1
think, my people are now and have been for some time fit to carry on all
their work in, their own country. My friend, Mr. Totbtenham, is always
¢ reasonable man, but he has a weak case. Let him look at the frontisr
and within the frontier of India, he will find there eéngrmous numbers
of young men who are physically strong and quite capable of forming an
efficient army,—recruits not of the type of Mr. Gtiffithe: whom no reeruil-
ing officer would '‘even. look at. {(Lioud Lsughter.) And if you want to &e
well for your Empire, far yourselves .and for India; the time has come
when youshould reslly teach and train us. We beat you in hockey, we
have learnt your cricket and Polo and other games, and we are physicelly
strong and intellectually advanced.. Now, you should-train us, so that, in
case of trouble, we may defend this country against foreign aggression.
I can give vou five millions of capable men, each one above 6 feet 2
inches in height, with huge -chests and .'powerful muscles, .intellectually
strong and brainy within six months. When my ‘frignds, Captain Lal
Chand and Sir Sher Muhammad EKhan, come to me, they talk in a diffe:-
ent tune. (Laughter.) They also feel the humiliation of their counlry.

Captain Sardar Sher Muhammad Khan (Nominated Non-Official): Do
muscle and brains go together?

Maulana Shaukat Ali: T have got both., thark God (Laughter), and I
am 64. Therefore, Sir, if you persist in this policy of trying to go and
attack brave people who love their freedom, you are going to create
great trouble which may one day lead to a terrible war in which India
will be unwittingly involved. There is now an awakening in Muslia
lands, and they are not so humble as before, and they will defend them-
selves. Turkey, Iran, Mesopotamia, Afghanistan, Yemen and probably
Egypt and the Hedjaz,—they will all combine so that no European
Power may come into their land and get a footing. After all, blood s
thicker than water, and if you go on behaving like this, the Afghans «nd
the Pathans, who are one people, will combine, and you will then know
what your aggressive policy means. And here, I want to tell my friend,
Pandit Malaviya, and my other Hindu friends and evervbody else that
if any outside Muslim Power wants to attack my country, 80 millions cf
Indian Mnslims will fight for every inch of ground. At the same time, T am
in touch with the Afghans and the tribal people, and they have com-
plained to me that we do them a great injustice to think that they will
rob us of our independence. 1 know Afghanistan was conquered by tne
Mughal Lings and by Maharaja Ranjit Singh. Let us now fix a boun-
dary for this country and see that no one from outside can cross that
boundary. But by persisting in this foolish policy, you will not be able
to subjugate these people, but merely spend crores of money and still fsil.
T wish the Government of India to form a deputation consisting of iny
friend, Mr. Desai, Mr. Jinngh, Mr. Aney, Mr, Joshi, Sardar Mangal Bingh
and some others to talk to these tribes, and they will do better work than
you are doing by spending these millions there. We do not want this
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policy; I want them to stop it and pay more attention ¥ the people of
India. Spend money on us and teach us how to fight. We do not want
this destructive policy of peaceful penetration which means nothing but
ruin to India. Sir, every time I talk of peace, I am told by my friend,
Mr. Asaf Ali, that people laugh at me. But the time has come wbex
the only policy to pursue is to take the leaders of public opinion here into
your confidence and listen to their advice. Then alone will your Empire
survive. Otherwise there will be an obituary notice somewhere very soon
as follows: ‘‘Here lies buried the British Empire, killed by its own
affronts.” And it will go down unmourned and with no poet to sing
sbout it. Therefore, I will ask my Honourable friend, the Foreign Scc-
retary, to adopt some policy other than peaceful penetration, which will
give rise to dreadful results which I cannot foresee.

Sir Aubrey Metcalfe (Foreign Secretary): Sir, although this is the
second successive year in which the frontier problem has been debated, I
still find myself confronted with a great many misunderstandings end
misstatements which have been made by various speakers in the course
of this debate. I am, therefore, compelled to restate as briefly as possible
some of the more salient facts which appear to be misunderstood. If
anybody wishes for a more complete and detailed account of that position
than I am able to give in the time at my disposal, I would refer him to
the very comprehensive speech on the.international and other considera-
tions involved, which was made by Sir Denys Bray in March. 1928
(Opposition cries of ““Oh!’’) The position is essentially unchanged since
so far as the international position goes, and I will merely attempt now to
state some of the facts which it is necessary that everybody in this House
should understand. o

The position is that we have in the first place British India whicl is
divided by what is known as the administered border from a belt of tribal
territory, in which we do not to any very great extent administer. Beyond
that tribal territory, there is the Durand Line. The tribal territory extends
right up to the Durand Line which is our international frontier with Afghan-
istan. There is no independent territory of any kind between the adminis-
tered border and the Durand Line. . . . . . e -

Mr. M. Asat Al (Delhi: General): What about the treafies with the
tribes? If there is no independent territory, why hate ¥ou concluded
treaties with them?

Sir Aubrey Metcalfe: By independent, I mean internatiorally inde-
pendent. I am perfectly prepared to admit that there is a considerable
difference in the amount of administration which we exercise in various
parts of tribal territory. In some parts, there is a partial administration,
and in other parts, in deference to the treaties which we have with the
tribes, we allow them to maintain complete internal autonomy and ihey
run their own affairs entirely. But want of administration is, I main-
tain, an entirely different thing from independence in the international
and legal sense of the word, and I trust that the House will agree witlr
me that that is so. In the whole of that tribal territory, we have respon-
sibilities, not only to Afghanistan on the other side of the international
frontier, but also to the inhabitants themselves of that tribal territory
who are themselves British protected subjects: that is their judicial
state. . . . . . '
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Mr. M. Asaf Ali: They do not recognise that fact.

Sir Aubrey Metcalfe: Whether they recognise it or not is anotlher
matter, but that is their status. At any rate, so long as the international
{rontier exists there, I maintain that it is quite impossible for us to wash
our hands completely of all our responsibilities in that belt. I gather
from my Honourable friend, who moved this motion, that he thinks in
the first place that Government were wrong in ever demarcating the
Durand Line. It is, however, obvious that until that line was demarcated,
there was no international frontier, which very much prejudiced our ability
to maintain our international responsibilities. I do not think that I need
go into the merits of the policy under which the Durand Line was demar-
cated, because whatever we feel about that line, which has been in exis:
tence for many years, the fact remains that it is there and that we hage
treaties with Afghanistan which compel us to take certain aetion with
regard to territory on the Indian side of that international frontier.

The other main point which my friend made was that our policy of peace-
ful penetration, which has been in force, I think I may say, without con-
tradiction since 1923 and was in fact a new phase of policy introduced
at that time, is responsible for all the disturbances and troubles which
have taken place on the frontier since that date. He, therefore, advo-
cates that the only sane and proper policy is a complete reversion to the
cclose border policy that was more or less in force until 1928. I think
that is a correct appreciation of my friend’s position. In the first place,
T would say that the Honourable Member is not entirely consistent in
his own argument. He says to us that we are always shifting our policy,
changing it, and thereby making it extremely difficult for the tribes to
know what Government’s real attitude is towards them. I am quite pre-
pared to admit that, up till 1923, there was a considerable amount of
<hopping and changing though on the whole we were inclined to keep to
the policy of leaving the tribes to their own devices and not interfering
with them. Since 1923, we have been, so far as we can be, consistent
in pursuing a policy of peaceful penetration, and surely it would be
against the Honourable Member’s own suggestions for us now to revert
and go back to a policy of complete abanfonment of that territory and -
keep ourselves entirely within the administered area. . . . .

Mr. M. Asaf Ali: It is violent penetration: it is not pehdceful pefietra-
tion at all that you are making.

Sir Aubrey Metcalfe: There is one point I wish to make before I leave
this, and that is that the Honourable Member has argued that a great deal
of expenditure has been caused by this policy of penetration and that all
the financial arguments are on the side of the close border policy. In
repiy to that I must point out that the figures on record show exactly
the contrary. The figures are, so far as we know them from 1895 to 1918
—we have not got figures for previous years—the average expenditure on
‘military operations while the close border policy was in force amounted to
sometbing like 50 lakhs a year. After 1918, there was a_good deal of
special expenditure on the penetration of Waziristan and building of roads
‘which lasted up till 1923. From 1923 until 1925, the expenditure on mili-
tary operations in thet part of the world was almost negligible—certainly
in Wazirislan—and even last vear, as has been pointed out, it amounted
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only to 12 lakhs: all of that expenditure was due nearly entirely to one
.operation regarding which I shall have something to say in a few

moments . . . . .

Maulvi Syed Murtuza Sahib Bahadur (South Madras: Muhammadan):
Is it not a fact that a sum of 25 lakhs was set apart for the construction

-of roads alone?

Sir Aubrey Metcalfe: Roads are not military operations. I would add
#hat while that close border policy was in force and we were spending, as
1 say, something like 50 lakhs a year on military operations, we found at
the end of that period that we had got no nearer to any final solution of
the problem. We were doing nothing except having occasional military
‘operations which cost a great deal of money and brought us no farther to
any solution whatever . . . . .

Mr. M. Asaf Ali: May I have a little bit of information before the
Hcenourable Member proceeds further . . . . . .

Sir Aubrey Metcalfe: Will you take off time, Sir?

Mr. M. Asaf Ali: It is only with regard to this 50 lakhs which you have
just now mentioned: does it include the Malakand and Chitral campaigns?
If they do, the average will certainly fall below five lakhs perhaps.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member can go on with his speech.

Sir Aubrey Metcalfe: I could not say: that is a question I can hardly
answer now without notice. Certainly it included all campaigns and it
amounted to 50 lakhs a year on an average.

Well, 8ir, apart from attacking the whole policy of penetration, I think
12 Noox, that certain Honourable Members, particularly the Member
* from Peshawar, suggested that Government have pursued that
policy in a very aggressive and provocative manner. To that point I
should like now to reply in some detail, with particular reference to the
only important incident which took place during last year, that is, since
we last debated this subject, and in dealing with this, I must ask the
House to observe the very close connection between events beyond the
administered border, that is in tribal territory, and events within British
India itself. In May, 1936, that is just about a year ago, a certain Hindu
girl was abducted by a Mussalman in Bannu . . . . .

-1?' N. M. Joshi (Nominated Non-Official): What was the age of the
girl?

Sir Aubrey Metcalfe: The age has been found by the Judicial Courts to
be 15, that is, she was definitely under the age of consent in law. Certain
judicial proceedings followed,—first of all, a criminal prosecution against
s¢he abductor of the girl, and also a civil suit by the girl’s parenta for the
restoration of the girl to their custody as legal guardians. While these
cages were actually being tried in Bannu, the gentleman whom I still ven-
ture to call the Fagir of Ipi who was living, not in the Tochi country at
all, but in the Daur country, started a violent agitation among the tribes
that Islam was in danger . . . . ..
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Mr. M. Asaf Ali: The construction of the Gandala road is responsible-
for that campsaign. '

Sir Aubrey Metcalf: Sir, do you wish me to be interrupted or can:
I ‘have my say?

Mr. President (The Honourable Sir Abdur Rahim): There should be no-
interruption; let the Honourable Member proceed.

Sir Aubrey Metcalfe: As' I was saying, the Faqir of Ipi slarted an agi-
tation amongst the tribesmen that Islam was in danger, and a lashkar of
4,000 men yssembled in the lower Khaissora valley with the intention of
gaining the sympathy of the Tochi and Waziri tribes in order to bring
pressure upon Government in connection with these two cases. Actior
was taken by the political authorities who pointed out to the tribes the
folly of their behaviour, with the result that the lashkars dispersed for the-
time being and the Faqir withdrew himself to another part further down the
valley. He did not, however, cease from this agitation and continuéd to
say that he would in no circumstances make peace with the Government
until the Hindu girl had been restored to her Muslim abductor, until the
Shahidgunj mosque in Lahore was restored to Nfushms, and until Govern--
ment gave an undertaking in writing that they would in future refrain from
interference with religion in India. There is a letter to that effect on record’
sent by him to the Political Agent at Tochi. Nothing more happened
until in May, 1936, the Moslem accused in the Bannu case were convicted,
and in the civil case in September an appellate order was -passed by the
Judicial Commissioner of the North-West Frontier Province consigning the-
girl to the custody of her Hindu parents. The last event was the signal
for a further attempt on the part of the Faqir of Ipi to rouse religious excite-
ment among both the Mahsuds and Wazirs, and the position became so-
critical that all the Maliks, the responsible people among the Tori Khel,
told the loeal authorities that, unless Government did something, there-
would be serious trouble created by the Fagir of Ipi. Therefore, after
anxious consideration, Government decided. to carry out a flag march, not
& hostile march in any way.. but merely a march in order to demonstrate
that Government had troops available, and that it was better for the tribes
to keep quiet in the Khaissara Valley. That was done at the express request
of the responsible elements among the Tori Khel people. What happened
on the march of those troops through the Khajigsora valley is wellknown, and
¥ need not repeat it. It was all published in the press at the time.

The subsequent operations were necessitated in order to punish the
attack on Government forces, and eventually, as Honourable Members
know, a road was built, and there were certain fines imposed: It was
hoped that thereafter,—the Tori Kbel had ceased to take any interest in-
this matter and only wanted to be left alone,—that the Faqir of Ipi him-
self would recognise that there was no use in carrying -om this agitation
and that things would settle down. However, on the 6th and 7th of Febru-
ary, two murders took place which also have been fully reported in the press,
They were both entirely unprovoked. In one case, an officer was travelling
on duty in his motor car with his Scout orderly, and both were shos
dead by a single man whose 1dant-1ty must be known to the local people
but has not yet been divulged; in the other case, an officer was g
actually to pay the monthly pay to the Khassadars,—a thmg which ' they
all intensely value,—and he and two Khassadar guards were withs
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him were shot dead by a gang who deliberately lay up on the road in order
to shoot this officer and get the money. These events have raised .the
political temperature to an -unfortunate extent, and the Fagir has again
started trouble. Whether he instigated the murders or not is not known.
I make no charge against him on that matter, but at any rate the murder-
ers still remain unpunished, and the Faqir is still busily engaged in telling
everybody that Islam is in danger. Now, why is Islam in danger? Not
becuugse of anything which is going on in the tfribal territory, but purely
because of something which he claims to have happened in British India.
My Honourable friend from Peshawar alluded to a complaint of Govern-
ment having refused to allow these people to be governed by Shkariat and
said that they should be allowed to have their own law. Of what I know
nothing. We do aot, as a matter of fact, administer any form of law in
the Khaissora Valley, and I, therefore, do not know how such a demand
conld have been made. But I would like to point out to the House again
that the only demands which have been made by the Fagir and continue
to be made are the following: Firstly, that the Hindu minor girl should
be restored to her Muslim abductor by taking her away from her Hindu
parents to whom she has been consigned by the order of the highest court
in the North-West Frontier; secondly, the restoration of -the Bhahidgunj
mosque to the Muslims in Lahore, and, thirdly, that Government should
in future refrain in British India,~—mind you, not in tribal territory,—from
interference with religion. Now, Sir, I ask you, are those demands
regarding which any Government would be justified in entering into-
negotiations ‘with any Faqir in the tribal territory? What they are asked
to do is to upset, by executive action, a decision taken bv a Judicial Court,
and I submit that it would be impossible for us to negotiate on that basis,
or indeed to do anything but to take all necessary measures to prevent the
Fagir from carrying on this agitation, and that we are doing. T have
quoted these facts in some detail, because I wish to make clear to the
Hcuse that in this case, which, as has been pointed out, has cost ‘Govern-
ment 12 lakhs of rupees during last year, there has been no question
whatever of Government being ‘aggressive. The aggression throughout
has come from the mullahs of the tribal territory who have attempted to
impose on the Government a eéourse of action in British India which would
be contrary to all principles of reasonable Government. '

Now, Sir, there is one other point during these, and indeed also in our
troubles with the Afridis. So far from being aggressive, we have, I may
venture to say, been extremely mild. We have done everything we can to
meet. the. point of view of the tribesmen, and in no case have we been
aggressive or provocative. In fact, I think we have been rather slow to
take action where action was needed. That policy is, I know, in accord-
ance with the opinions of a large number of Members of this House. It
is also, T would say, entirely in accordance with Government’s own feel-
ings. The last thing that they would wish to pursue is aggression. But
that policy of remaining on the defensive has its own dangers. What T
want to make clear is that if you give to the tribes the impression that
you are not willing to use the forces which are at your disposal, if you
give them the impression that Government’s hands are tied by political
feelings in this country, there is a serious danger of far worse troubles
than anyv that we have hitherto seen, and T hope that is a point which the
House will bear in mind when they come to decide what vote thev will
take on this motion.
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In conclusion, I would reiterate what I have already said iast year,
that this is a problem of real complexity and difficulty. The Government of
India do not claim to be absolutely right. What we do claim is that this
is the best policy which we have been able to devise and which anybody
has been able to suggest, for dealing with this problem. The alternatives
as I see them are, firstly, that which is advocated by my Honourable
friend, the Member from Delhi—that we shouid revert tc the close border
policy and leave the tribal territory to stew in ite own ‘juice.

Mr. M. Asaf Ali; Try to consult us any way.

Sir Aubrey Metcalfe: We are constantly consulting the House. This
is the second year in succession that we do so.

An Honourable Member: What about the Standing Committee?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member does not want to be interrupted. wt

Sir Aubrey Metcalte: I do not mind, Sir; it only shortens my time:
1 was referring to the cloge border policy with all its disadvantages, and
1 hope that I have persuaded the House that that is not a policy to be
.adopted. The other policy, as I said, and in a way the more logical policy,
would be to advance right up to the international border, to conquer, to
disarm and to udminister. That I may say now is not a policy which the
Government of India favour at present, nor have they any intention . . .

Maulana Shaukat Ali: Afghanistan is quite strong and can give you a
-good lesson.

Sir Aubrey Metcalfe: . . . . of undertaking it at present, and I do not
think it is necessary for me to tell the House the arguments against it.
‘There are financial arguments, there are .political arguments, and there is
] know a strong feeling in certain quarters of the House and in the country
‘that that would not be a suitable poliey. But, at any rate, the Govern-
ment of India have no intention of adopting it at the present moment.
‘The only remaining policy is, I maintain, the middle one, which we are
:attempting consistently to follow, and, on the whole, with success. You
are bound to get some set-backs, and time,—what is, after all, thirteen
‘vears? Thirteen years is not a very long time in the history of this
-country, The frontier problem has been in existence for, well, how long?
-—a century. 1t has always been the trouble with India, and if we

‘have, as I maintain, made real progress in thirteen years, I consider that
we have done well.

There is one more thing T want to say before I sit down, and that is,
that this problem will not be solved by easy votes in this Assembly ad-
vocating one policy or another. It is a problem which will remain and
will still fall to be solved by any Government which comes into being at
‘the Centre as the result of constitutional developments. What the present
Government of India are trying to do is to make things so far as possible
-easy for any Government which may come in future, and I trust that
the House will realise this when they give their yote today on this ques-
tion. (Applause.) ' -
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Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That the demand under the head “Executive Council’ be reduced by Rs. 100.”"

The Assembly divided:

Aaron, Mr. Samuel.
Abdullah, Mr. H. M, )
Anwar-ul-Azim, Mr. Muhammad.
isai Ali, Mr. M.
yyangar, Mr. M. Ananthasayanam.
A:r ar Ali. Mr. Muhammn.d‘
Bhagavan Das,
Chths. Mr. Kuladhar
Chattopadhyaya, Mr. Amarendra
Nath. )
Thettiar, Mr. T. 8. Avinashilingam.
Chetty, Mr. Sami Vencatachelam.
Chunder, Mr. N, C.
Das, Mr, B.
Das, Mr. Basanta Kumar.
Das, Pandit Nilakantha.
Desai, Mr. Bhulabhai J.
‘Deshmukh, Dr. G. V.
Essak Sait, Mr. H. A. Sathar H.
FazllHa?l Piracha, Khan Bahadur

Gadgil, Mr, N. V.

Ganga Singh, Mr.

Gauba, Mr. K. L.

Ghlasuddm Mr M.

Giri, M.

Govind Das Seth

Gupta, Mr. Ghanshiam Singh.

Hans Raj, Raizada.

Hosmani, Mr. S. K.

1smail Khan, Haji
Muhammad.

Jedhe, Mr. K. M.

~Jehangir, Sir Cowasji.

Chaudhury

NOES—44.

Abdul Hamid, Khan Bahadur Sir.
.Ahmn._d Nawaz Khan, Major Nawab

Sir.
Aikman, Mr. A.
‘Bajpai, " Sir Girja Shankar,
Bansidhar, Rai Sah b
Bewoor, Mr. G. V.
‘Bhide, Mr. V. S,
Buss, Mr. L. C.
Chanda, Mr. A. K.
Chapman-Mortimer, Mr. T.
Craik. The Honourable Sir Henry.
Dalal, Dr. R. D.
DpSouza Dr. F. X.
¥idney, Lieut-Colonel 8ir Henry,
Griffiths, Mr. P. J.
Grigg, The Honourable Sir James,
Hands Mr. A. 8.
Hudson, Sir Leslie.
-James, Mr, F. E.

Jawahar Singh, Sardar Bahadur
Sardar Sir.

‘Lal Chand, Captain Rao Bahadur
Chaudhri.

Talit Chand, Thakur.
Lloyd, Mr. A. H.

The moticn was adopted.

AYES—63.°

Jinnah, Mr. M. A.

Jogendra Bingh, Birdar.

Kailash Behari Lal, Babu.

Khan Sahib. Dr.

Khare, Dr. N. B.

Lahiri Chaudhury, Mr. D. K.

Laljee, Mr. Husenbhai Abdullabhai.

Maitra, Pandit Lakshmi Kanta.

Mangal Singh, Sardar.

Mehr Shah, Nawab Sahibzada Bir
Sayad Muhammad.

Mody, Sir H. P.

Mudaliar, Mr. C. N. Muthuranga.

Muhammad Ahmad Kazmi, Qazi.

Murtuza  Sahib  Bahador, Maulvi
Syed.

Nageswara Rao, Mr. K.

Pant, Pandit Govind Ballabh.

Raghulnr Narayan 8ingh, Choudhri.

Raju. Mr. Kumaraswaml

Ranga, Prof, ‘N.

Saksena, Mr. Mohan TLal,

Santhnnam, Mr K

Sham Lal, Mr:

Shaukat Ali, Maulana.

Sheodass Daga, Seth.

Singh, Mr. Ram Narayan,

Sinha, Mr. Anugrah Narayan.

Sinha, Mr. Satya Narayan,

Som. Mr., Suryya Kumar.

Sri Prakasa, Mr.

Umar Aly Shah, Mr.

Varma, Mr. B. B

Yamin Khan, Sir Muhammad.

Mehta, Mr. 8. L.

Menon. Mr. K. R.

Metcalfe, Sir Aunbrey.

Morgan, Mr. G

Mudie, Mr. R.

Mukherjee, Rai Bnhadur Bir Satya
Charan.

Nagarkar, Mr. C. B.

Naydu, Diwan Bahadur B. V. 8ri
Hari Rao.

Noyvce, The Honourabie Sir Frank.

Parma Nand Bha',

Rau, Sir Raghavendra,

Row, Mr. K. Banjiva.

Sale, Mr. J. F.

Sarma, Sir Srinivaaa.

Scott, Mr. J. Ramsay.

Sher  Muhammad Khan, Captain
Sardar Sir.

Spence. Mr. G. H.

Tottenham. Mr. G. R. F.

Verma, Rai Sahib Hira Lal,

Wlfhermgton Mr. C. H.

Zafrullah Khan, The Honourable Sir
Muhammad.
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Mr. President (The Honourable Sir Abdur Rahim): - The next-cut

motion will be moved by the Leader of the Opposition—No. 152 on page 13.
Mr. Desai. .

General Policy of the Government of India.

Mr. Bhulabhai J. Desai (Bombay Northern Division: Non-Muham-
madan Rural): Mr. President, I move: '

“That the demand under the head ‘Executive Council’ be reduced by Rs. 100.”

In making this motion before the House, T am fully conscious that a
great deal of the ground has already been covered by the specific matters
which have been raised appertaining to the different Departments of the:
Government of India, and it is somewhat of an irony, Sir, that having
regard to the Constitution, under which we are called here, we can only
raise issues of this nature by attempting to cut down and refuse to vote
the salaries of men who by themselves are not guilty of the wrongs
which we hope to raise by means of this motion, but it appears that,
having regard to the fact that wost of those who are guilty of this have
their salaries thoroughly secured for them under the Constitution by being
made non-votable, it is only through others that the convention has been
established that we are obliged to raise a motion of this kind and I have:
heard at least an argument which is so specious that it is necessary to-
payv attention to this at the outset. When we refuse a vote, they say:
*‘Oh, vou are cutting the pay of poor clerks. We are immune, snd,
therefore, vour vote does not affect us’’—an argumeni so specious that
I trust that it will not be raised again.

This is the second occasion, 8ir, when I have the honour to raise this.
general question before the House, and it is, I believe, the duty of every
opposition even in self-governing countries, either at the  beginning or
the end of the year, to review the general policy of the Government for
the time being. It might well happen es it does happen in self-governing
countries, that it has a larger significance than that which is attached here.
The significance in those countries is that if the Government is defeated on
a vote like this, perforce, they have to surrender the adrrinistration into-
the hands of their opponents. They have therefore here at all events a
comfortable assurance that the result of the vote would neither be so
disastrous as to deprive them of their salaries nor so disastrous as to make
them surrender the administration but nonetheless the House would
be wanting in its duty if we did not review the administration of the
previous year in order that we may understand to what extent those who-
have the administrative machinery in their hands have done well or ill
by the country and in doing so I do not apologise for giving you a general
review of some matters which have already been discussed, because when
you review a general policy it is inevitable that things which have been
specifically discussed must, at all events, be mentioned and it would be
my purpose to point out to this House that whether you look at it from
the point of view of their attitude in the sense of the approach to the
questions for the amelioration of the condition of this country or their
attitude in the matter of a response to the vote of this House or their
attitude in regard to the raicing of the well being of the country.
In every single test, it would be my duty to point out t6 the House that
the machinery of the Government last year failed. To begin with, what
was the last vote of the House? What wse you doing with our monies:
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in dealing with the frontier question? It was pointed ovat to themn at
all events during the last two years until the vote was taken a few
minutes ago that this policy of encrcaching upon the liberties of others
is a nemesis which, though small in itself, will- some day, overtake the
fate of the empire itself (Hear,, hear): but they seem: to think that so
long as you can find a phrase by which ydu can justify or at all events
irresponsibly speak before this House and say, ‘’we are foliowing a policy
of peaceful penetration’’, in other words, all you have to do is to coin a
phrase, such as ‘‘close-border .policy'’, ‘‘open-door policy’’, ‘‘peaceful
policy'’, “‘penetration pelicy’’, ‘‘violent policy’’, I do not know which it
is, it is all right. Sir, T remember reading the life of Bernard- Shaw,
and a critic of his says that while speaking of an FEnglishman he was
right in averring that an Englishmar would do anything, so~far as his
political conscience is concerned, if only so long as you can give him a
formula to. suit the particular conclusion he wished.to arrive at; and I
think it 18 never more clearly illustrated than what we. find every day im
thie House in so far as matters of moment are concerned; and therefore to
the extent that the House ean influence them, they say, ‘‘we ‘eonsult the
House'’, but I would like my friend to tell the House or I would have
liked him to tell the House before he concluded, that -he would be careful
in the immediate future. Did he ever tell vou to what extent he and
his Government{ were careful in listening tc the debate of the House and
finding out that they might enter on a better policy? For however much
they may pretend to be the trustees, it is with my money that they
are playing, it is with mv men they are playing, and it is with my ultimate
fate that they are playing. (Hear, hear.)

Sir, these pretences have bheen plaved too long and too often, for
indeed more successive changes must come from time to time in the
administration and the constitulional machinery of this country and it is
only when the final stage has been reached that we won't hear the oft.
repeated tale of advice without following another man’s advice. Sir,
consider the Indians overseas. The House recorded its vote yesterday
in & manner in which there is unmistakable sign of acquiescence of the
Government for indeed while we stand for the prineiple for which we stand,
the action is entirely in their hands by reason of the constitution under
which the Government of India is carried on, and we have lived to see
that: and I wish here to state one point more which I did not mention
vesterday that when, within certain limited areas, the Bill was passed
by the SBouth African Parliament that Indian settlers mav he aliowed to
own lands, the Agent of the Governcr General, Sir Raza Ali, called it
an epoch-making measure. Sir, that is an accurate clue to the mind
of the Government of India in its relation to the Indian people. They
realise that you must be driven out from the main ground, taken into a
corner, and if there is a mitigation in some slum, a right to acquire pro-
perty, they call it an ‘‘epoch-making measure’’. Have they ever thought
in ferms in which they ought decently to think, namely, in terms
of Indiang as human beinggs, that is. so long as thev were not allowed
to remain on equal terms in the country which thev in their turn ad-
mittedlv serve n order to raise their prosperity, there is no alternative
but that the Government of India can not defend themselves? The policy
there of mitigating evils, asking us to be content with small mercies and
calling all that ‘‘epoch-making measures’’ egnally shows the great aspira-
tion the Government of India have, the great concern which thev display
about raising the status of Indians in countries where it is their obvious
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duty so to do. That is so far as outside India is concerned. Coming
nearer home, how do theymanage our affairs in the rest -of the parts of
the administrative machinery? I have not yet heard in this House that,
judged by the common standard by which the Government of every
country tests its walue to the people of this country,—food, clothing,
shelter, education and the wiser use of leisure, and means for that pur-.
pose, I have not yet heard a single Member on the side of Government
during the last three years lo.tell this House and through the House the
country that the earning capacity of the Indian has been raised by s
single rupee. '

An Honourable Member: By a single pie.

Mr. Bhulabhai J. Desai: The rupee is, after all, a measure of expres-
sion; though I quite agree that, knowing what we do of the poverty of
this country, I would accept gladly thc amendment that they have not
even stated if it has risen by pie. After all, if the ‘Government does not
exist for the purpose of ameliorating the condition of the masses of the
people, if they merely exist for the purpose of satisfying themselves that
they are an efficient administrative machinery, that they exist for them-
selves and we, in turn, exist for them (Hear, hear), that is a position that
we cannot accept, that no party, realising their responsibility to the
country, would ever accept. Have they ever told you to what extent
educatiorn has made any material progress in the country, to what extent,
if any, nation-building has made progress in this country? Indeed, in
the previous year, out of the largeness of the.heart and due to the plenitude
of the purse of my friend, Sir James Grigg, he got up and said, ‘‘we are
now becoming solicitous, we have ample funds, and will grant a ecrore
of rupees for the purpose of village uplift’”. I do pot know to what that
is a compliment, but, to whomsoever it was so, it came out of a heart
which generally sits more or less covered to the woes of the Indian people;
ke is concerned only with the treasuries of the rich and of the richer
masters that he serves, and as regards the use of that crore of rupees,
well, the less said about it, the better.

In the first instance, it could not go round with any modicum of
relief; and he must have realised that. When we come to the next year,
the tale of woe begins. At all events, the budget shows that in times
to come that largeness of the heart would not be able to expand itself for
the simple reason that he dare not encroach upon the spheres of action of
others of his friends who are getting more and more avaricious every day
and in particular my friend, Sir Aubrey Metealfe. The fact, therefore,
remains that the odd crore of rupees which thev raised are already ex-
pended in advance and so far as the future of the country is concerned,
it may well take care of itself. We could not very well be proud of a
Budget which provides nothing so far as the poor man is concerned, so
far as his means of livelihood are concerned, so far as his clothing and
shelter are concerned, so far as the improvement of his health is concerned,
or 8o far as education is concerned. I will not detain the House by the
somewhat debatable ivsue on which we have a definite opinion as to the
imposition of a suga:r excisg duty, but I will only say thig, ti&t on the
admission of Sir James Grigg himself, it will kill a few of the factories
which have been raised under the very protection which was part of the
diseriminating protection- policy of this Government. It is, therefore, for
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him to bring things into being and it is also for him to murder {hem
at his pleasure. That is the kind of argument which seers to justify the
imposition of a sugar execise. He says: ‘I have brought into being
fourteen children, but I think three of you are very unhealthy. I am
going to kill you”. S8ir, if that is the way in which economiecs werk, then
I make a present of that economics to him, but I am quite certain that he
has a greater sense of propriety and a greater sense of humour than to-
bring into being things only to kill them aftetwards. We do realise that
if means for the purpose of raising taxation are to be devised, it is a far-
better measure to cut down your expenditure rather than to kill the three
children however lean they may be. But there is the other side of the-
account to which they never lovk. The only. question is: ‘‘raise what
vou can and spend every pie, so that nothing would be left’’. keeping
everybody helpless, crippled; and I do not know what successive (Gov--
erninents are going to get except the same continuous load of national
debt, and I had it from my own friends from overseas that if we ever
attempted to re-pay the debt hy some process which we have raised. i
England, they are most unwilling and they would be very unhappy i
we paid and that for a very sunple reason. It is this excuse for the main-
tenance of vested interests and the power, the almost decisive power,
which they always claim and the voice of Assemblies Like this so long
as constitutions of this kind are devised. But for that excuse, many of
them indeed would have had nothing to say in the administration of this.
country. They may, therefore, wel! remember that national policy can
be turned to purposes other than those to which they are at present
turned in order that you may remain and continue the depredations with
which the country is only too mueh familiar.

When you come to other branches of administration, we know that the-
Federal Railway Authority is going to come. But whether it comes or
not, for the last three vears we have been saying: Let us be self-sufs.
cient, at all events, in the matter of every part of being able to run our
railways. T remember very well an account given by the Honourable Sir
Muhammad Zafrullah Khan when he said: “Yes, it will cost an outlay of
some 98 lakhs of rupees for the manufacture of locomotives’’. He also
gaid that he had counted the return. The parts which can be and must
be bought from outside and which we are unable to manufacture here
for reasons best known to himself would cost about 20 per cent. over
the price which is now paid in foreign countries. But he forzot that it
was not the return on that 98 lakhs of rupees which is the real issue. Of
course, clever lawyer that he is, he confined himself to that issue. He
ought to remember that one crore added to the 800 .crores already sunk
in this country will make India self-sufficient in emergencies and other-
wise and, even apart from emergencies, in order that we may be able
to train our children in many applied arts and science and mechanics.
When it suits their turn, thev want to raise every branch of industry in
their country, but the truth fo be told is this that they have maintained

‘certain factories in foreign lands which can be turned to purposes of
preparations for war before or during the course of its progress. Those
machineries and those factories must be run and in the p2ace time they
ean onlv be run by orders from abroad as well ag in war times thev
can be turned to other purposes. Tt is that hich efficienev which thex
wish to maintain. Otherwise, there is no reason why by addinc one
erore of rupees to 800 crores it is not possible to begm ‘the poliey by
means of which we may be able to manufacture things. I remember very:
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well a question which was addressed to me by an Englishman some ten
years ago with a touch of irony. He said: ‘““When we are gone from your
country, who will run -your trains?’’ I said: “‘I understand vour question
but I also want you to understand that 1 ‘realise its significance und the
realisation is this that each time vou would not train the Indians to do
what they ought to do, you'would maske their inability an ezeusc Hor
vour own continuance’’. Xf that is the line of policy which is to be
pursued, I do not wish to pursue the matter. I have had a few words
to say about the Railway Policy and I do not wish to repeat them. But
it is the point of view which ie of greater importance to me than the.
actual single item. Why is it that the Member in charge of the Railways
is unable to tell us plainly as he should? Why does he not say: ‘‘Yes,
it i8 true it will cost 20 per cent. more, but what does it matter? Whas
differenee is it going to meke if we spread this 20 per cent. over 860
crores? 1 wish to raise factories im this land so that my youngmen may
begin to acquire the deftness, the art;, and’the skill, so that the necessity
of the foreigner to remain alwavs with me may, at all events, some day
cease in a very short period of time'’. (Hear, hear.) But he dare not
gay that. 'Of cotrse, he would not acknowledge it here. He justifies it
on other and different grounds being undoubtedly the victim to a policy
for other people’s purposes.- That, Sir, ig the story which may well be
added to by other matters which have already been the subject of discus-
sion before this House.

When you turn to other matters so far as I can see them, I should
like to know what has been done with reference to it during the whole
-course of the strike on the Bengal Nagpur Railway. Did it ever oceur to our
friends on the other side that there may be the poor man’s, the employee’s
voint of view notwithstanding any questions of economy or otherwise? We
have been told: “‘But you say the same tale over again’’. But if the evil
persists, it is the evil which is responsible for the complaint and it is ns
use saying: “Why are you complaining every day”. In fact, the very
fact that we have to complain year after year is a testimony to the per-
‘verseness with which the administration in this country is being carried
on in a different way to what it must be carried on from the true and
general national point of view. So, it is no use telling me why I am
‘moving these cuts every year instead of your asking yourself: ‘“Why are
we making it necessary that these cuts should be moved every year?’’
Indeed, you may be tired of being told that you are doing wrong, but I
wish sometimes that you would get tired of doing the wrong itsclf. (Hear,
hear.) For, indeed, very often I am asked why is it we are not tired of
bringing up this question every year, and sometimes men are taken aback
by this question because they do not think deeply enough occasionally,
My own friends say: ‘‘Oh, but why do you want to move this cut every
vear?”’ The only answer that I can give to my friends and to those who
sit on the other side of the House is that it is you who make it necessary
for me to move this cut every year, it is you who are the prime cause of
the trouble and not those who want you to call to account for what vou
do. Therefore, T make no excuse whatever for what we have done so
far. T admit that it has been my regretful duty to move thes® cuts during
the last two vears when I have sat on this bench. But what have my
friends on the other side done? We carried a vote which was perhaps one
-of its kind in the historv of this House where we were given a prcmise that
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the vote of the House would be carried out by those who are in charge
of the responsible guvernmert, I mean the vote on the termination of the
Ottawa Agreement. T have no doubt that the formal notice has been given,
but what has happened since? A year has gone since the vpte bas been
taken and vet I take it that negotiations and negotiations and negotiations
are going on very much on the same lines on which the Government of
India Act was sought to be changed eome years ago. Ton years havs
passed : so they appointed the Simon Commigsion. They took three yeurs
on that, they took three years more on another Conference and two yeara
more on drafting and T take it they will take three years more on the Act
being brought into operation. That is the policy bv which many things.
are done ir the letter but not in the spirit. And T take it that the mannar
in which this matter is pursued would certainly not be worthy of a national
government for I know that if they ever took our point of view thev would
know how ‘o uegotfiate abou’ it, how to go about it und how = get {he
best advantage by pressing the matter home and not by prorozning and
proroguing as they have had to do during the last year.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has two minutes more.

Mr. Bhulabhai J. Desai: Very well, 8ir. And so far as the Home
Department is concerned, I do not wish to trouble the House inasmuch: as
there is a special cut to be moved by the Nationalist Partv under the
head of ‘“Repression’’. But I will ask a question as to what was it
that led the Covernment to pass an order excluding Khan Abdul Ghaffar
Khan, the man who is universally respected in his own provinee, during
the period when they said they were trying to give a chance to the
men and women of that province to express their will as to what form
of Gévernment they will take.. Judged, therefore, by: every correct
gtandard and so far as we on this side of the House are able to judge
and so far as any dispassionate and reasonable test can be applied,. failure
is writ large on the administration of the last year. Undoubtedly they
have kept up their administration, undoubtedly they have earried on what

be called the policing of this country but can they point to any substan-
tlaiy act for the well being and the, improvement of the econdition of the
people without which every administration must be said to have failed.
{Applause.) Sir, I move,

Mr. President (The Honourable Sir Abdur Rahim): Cut motion moved :
“That the demand under the head ‘Executive Council’ be reduced by Rs. 100.7

‘Lieut.-Colonel Sir :Eonry Gldnﬂy (Nommated ‘Non-Official): Sir, my
reason for joining in this debate is not so much to censuring the Executive
‘Council as to bring home to them as well as I can within the few minutes
at 1ay dispoeal the unsatisfactory manner in which they are administering
one of their Departments. I refer to the Civil Aviation Department
The advancement of th: Civil Aviation Department is one which, I am
sure, appeals to every Meinber of this House. It is a department which,
in times of emergency, can help our defence, it is & means by which inter-
nal eommunieations in India can be greatly facilitated, and it is a service
‘which is of daily growing importance to.every country in the world. It
will surprise this House if, by a comparative statement, I show how India

c
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lags behind cvery other country in the development of its civil aviatiom
and its nir transport subsidies. I have with me a statement from which’
I shall refer to a few of thie countries and compare them with India. It
is said, Sir, that comparisens are odious, but they are very coften informa-
tive and I trust that by making these comparisons, I will supply this
Honourable House with information that is needed in suppert of my
<ontentinn. Let me taks Poland, it has a total civil aviation vote of over
£400 thousands and a direct air transport subsidy of £226 thousands. Let
us take a small country like Czecho-Slovakia, it has a civil aviztion vote
of about £170 thousands and a direct air transport subsidy of £82,G00.
Then, take Australia, it has a civil aviation vote of £214,000 and a direct
air transport subsidy of over £125,000. Now, let us come to India, a sub-
¢ontinent, which will nwaliow up all these countries put together beth in
size and population, India has a civil aviation vote of £120,000 of which
sum, roughly speaking, 17 lakhs is spent jn direetion, ete., and 7 lakhs
m direct air transport subsidy. .

Now, Bir, this international comparison will show to the House how
[ndia lage behind in sho progress of .civil aviation in the world. As I
>xamine the blue books supplied-us by the Government, I find that the:
total amount in the Demand for Grants under the head “'Civil Aviation™
is Rs. 24,81,000. This is swallowed up very largely to the extent of 13
lakhs. I think, in the maintenance of the Direction and just over seven
lakhs is given to direet air subsidies. If you examine this head carcfully,
vou will find that these subsidies are expended on payment of grants-in-aid
to Imperial Airways, financial assistance to National Airwavs, coniributions
to Posts and Telegraphs, additional grante-in-aid to Imperial Airways,
additional granis-in-aid to Empire Airways, etc., etc. This comes to a
total about reven lakhs. Now, Sir, on a careful examination of the
ecomposition of the Civil Aviation Department, one finds there arc at least
45 to 50 officere whose duty it is to control the aerodrome, inspect instru-
wents, flving clubs and other branches of this Department. But. Sir,
with this large staff in the Direction, one is rather surprised to sce s0 meny
staff and inspeetion officers for suech little supervision work. To me it
seems that the Government of India pay a large sum of money for their
Staff Officers, but they sre devoting very little money—indead practically
nothing—to developing her internal air services, and it is on this particular
point that I desire to draw the attention of Government and the Honourable
Membcra of this House. Sir, it was in 1935 when my Honourable friend,
Sir Cowasji Jehangir asked the Honourable Member in charge of this
Department a supplementary question, snd the Honourable Sir Frank
Noyvce promised that, should a sound proposition be placed before the
Government fcr the training of Indians in aircraft in India, such a propesi-
tion would receive most favourable consideration for financial support. That
proposition was placed before the Government, who, at that time, were
not disposed to assist it. The promoters, however, have proved that the
proposition is today a working success. That proposition, Sir, is to be
seen todav in the Aeronautical Training Centre of India, Ltd.. which is
an entire Indian concern, with a rupee capital and a representative Indian
Directorate. It has been successfully functioning for 18 memths, and, I
believe, to the satisfaction of Government Inspectors and Government
Visitors, whu, 1 understand, are pleased with the progress made at the
Centre. Fxcept for four scholarships given to a Jike number of wireless
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operators. no {urther subsidy or help is given to this Aeronautical Training
Centre. New Delhi, by Government. None in this House would deny that
aircraft engineerr are a very essential personnel of any aviation develop-
ment and aireraft. It is no use spending money year after yvear on your
air pilcts, it is no use spending money on your grounds, when vou do not
spend enough inoney on your internal services. This is the chief point I
desire {0 stress and bring to the urgent notice of the Government of India.

Now, let us see of whbat use is such a subsidy to the internal services
of India. The internal air services, if properly subsidised and developed,
could be used, not only for the commercial development of the coumiry,
and not only-as a means of offering employment, but for the purpose of
internal defence whenever an urgent necessity arose. An here I would
like to draw the attention, 1 hope, of the Secretary, Defence Department,
that there is no reason why the Military Air Force shou'd not juin in the
creaticn of a Aeronautical Training Centre for its needs as also for supply-
ing ils Reserve Air Forcs in a national emergency. I admit tlie Empire
Air Mail scheme which is to come into force on 1st October this vear will
give better facilities for external communication and will lead to a slight
increase in employment, but should not India look for her supplies nearer
hore first? If its own internal air services were encourdged to a similar
extant, would not this iaterially assist in the industrial development of
this country? Would uct this create a large market for emplovment and
would this not build up a reserve of pilots and skilled engineers for defence
purroses both for the Army Indian Air Force and its Reserves? To all
these questions there can be only one answer, and that is, yes. The Gov-
ernment of India—I speak subject to correction—have granted nearly one
crore for a Capital works programme to be spent on the preparation of
aerodromes and landing grounds. This year’s budget shows that the esti-
mates for civil aviation, especially regarding staff, have increased consider-
ably within the last year cr so, and yet there is no appreciable increase in
flving activilies. Why? Are Government making preparations for con-
siderable internal air expansion? If so, then it should pay immediate
attention to the very essential which make such expansion possible, namely,
the training of personnel. Aerodromes or landing grounds can be pre-
pared within a short period, pilots take longer to train, but zround engineers
take years of hard practical experience before they can be entrusted with
work of any imagnitudo. A medical man has to undergo training for
several vears before he har sufficient experience and is zonsidered fit to
treat the lives of human beings and is not a ground-engineer just as res-
pensible for hunan life, for in his hands lie the lives of many pecple and
any .mistake on his part would be very serious indeed.

Sir, the aerial development of India today is in a similar posilion to
that of England in 1929. In that year, the first azronantical

1P M- technical schcol was founded in England by one who foresaw
that skilled engineers would be required to develop aviation, and the
development which has taken place in England would not have been
possible without the establishment of such centres of instructicn. Sir,
this is what India is in very urgent need.of today. That is to sav we
must develop cur aviation on right lines,—commercially and for deferce
purpoaes-—which will not only supply India with transport facilities but
will create & war reserve in times of national emergency, a nucleus from
which the army could indent for its engineers and officers, and air pilots.

c 2
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1 also desire that the Defence Department should increase the Indian
air foree in this country which today consists of only one squadron of
about 87 Indian sirmen and 25 British airmen with about 5 officers. 1
-submit that we have estabiished a suitable air centre in India,—cne which
certainly has been working most satisfactorily for the last 18 months and
which could quite easilv. i time, if adequately assisted, supply ihe entire
Civil and Military air needs of India. Sir, a promise was made in this
House that if sound propoesls were placed before Government for the
establishinent of a centve to train Indians in aviation it would receive
‘Government support. e have gone beyond the stage of proposals, the
undertaking is today wmell established, the centre is well equipped and
stalfed and there are approximately 80 treinees under skilled instruction,
but Governinent have not given it any material assistance whatever. [
understand that, in conjunction with .the: Defence Departnient, Govern-
ment are considering a very important scheme for starting i large sero-
mnautical training centre for the development of its internal nerial services
also as a aup-plx of its Reserve Air Officers. If the capital and recurring
expenditure which is being made by Government, under the heading of
Civil Aviation, ir being exnended with the object of building up internal
services in future, then it is their bounden duty to nssist the only thing
possible, to develop thesz services more than they are doing today. Indeed
I repeat that the development of these services has not received the atten-
tion that it urgently requires. The Flyving Clubs in this country are subsi-
dised but, as in England, they have failed to produce the skilled rersonnel
except in very rare cases. The grant given to the Flying Clubs in India
is about Rs. 1,25,000,—a speck in the ocean. As in England, the only
gsure wav to ﬂroduce {be required number of operatives is through a
centre organ.ised to train lhose who are taking up aviation commercially.

. 'Mr. President (The Hanourable 8ir Abduwr Rahimj: The Honourable
Member has (wo minutes more.

Lieut.-Oolonel Sir Henry Gidney: I have very little move 1o say.

.- Sir, surely un enterprise -which is. treining such a largs number of young
man to fit them for careers.in: life is as mueh, if not' more, worthy of finan-
cial assistance than undertakings such as we see today the Government
is subsidising and whose main objeet only seems. to be to create air-minded-
ness and as we know; air-mindedness is the foreranmer to air-croumdedness
and this is what India neede today.. Bu: howocaniwe help such an enter-
prise. Its equipment and upkeep is costly, any engineering school is simi-
larly placed, and the fees are high in consequence, and the period of train-
ing is long. For the most part, therefore, only those whose pockets are
similarly lcong can afford the training for such & career, but we can safely
assume that they will not be content to work for any length of time in
operative capacities but will require higher remunerative employmens. We
must essist, therefore, the more needy who are prepared to remsin as
engineers for many years until such time as their capabilities are rewarded
by promotion lo higher grades. This can be done by a subsidv to sssist
in reducing the fees or by scholarships or assisted scholsmahlpa to selected
candidates. Many scholira who have been trained in thin mannar could
be enlisted in the Indian Air Force which, up to the present, has had
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muny ditficalties in the recruitment of its personnel, er they eould -form:
the backbhone of a resetve scheme for defence purposas whilst serving in
their respective capacities ‘in internal air services. The Empire Air Mail
Scheme which has been lately placed before the Standing Finance Com-
mittee states that the Air-Services will be Indianised; suitably qualified
Indians are available to fill the posts. I ask: how can the services be
Indiamsed without facilities being available for their training up to the
highest level s¢ that all grades of emp.oyment can be filled? I submit:
with ali the emphasis st ny command, that it is the bounden: duty of this.
Government as has been done by all other Governments in the world, to.
supuort any sound undertaking which has been established to wive Indians
the opportunity for acquiring training so as to fit them for careers i
aviation. The Aeronautical Training Centre of India, Ltd., is such an
institution—ite existence has now proved itself to be a national necessity
to emable aviation to be Indianised as it is developed—und T submit Gov-
ernment should financially assist it in the interests of India and so place
her on a ievel with other nations in the air-world of today and not allow.
her to remain in. the background as she is today.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member's time is up. ’

Lieut.-Colone] Sir Henry Gidney: I, therefore, plead, before T sit down,
that the Honourable Member in charge of this Department who, I know,
is very much interested in India’s aerial development, will give his nost
carcful and early considerstion to the vital necessity of d=veloping the
internal air eervices and u suitable training Centre and so place India in a
better position in the air-world than she is today.

Hafi Chaudhury Muhammad Ismail Khan (Burdwan and Presidency
Divisions: Muhammadaa Rural): 8ir, I rise to give my whole-hearted sup-
port to the inction so ably moved by my Hongurable friend, the I.cader-
of the Opposition. This cut motion has been moved to give vent to our:
exireme dissatisfaction to the policy which the Government have been
pursuing and the way in which they have been administering this country..
It is not directed towards sny individual Member, but is aimed at oppcsing'
the whole policy of the Government of India, as represented by the Exe:
cutive Councillors in this House. ‘

Bir, our grievances against the executive of this country are rumerous;
and i\ is reslly very difficult within the limited time at my disposal to deak
with el of thera. I should like to discuss only those few which are of vital
:;;1‘ mormentous importence, both to the people of India and its administra:-

Sir: it will be admitted by all, and even by the Governmant, that the
most important thing for any Government in India is to ameliorate the:
condition of thie poor agriculturists. The prosperity of the people of the-
country as well as of the Government above all depends mainly on the:
growth of ugriculture. May I inquire from the Governwent what effort
has l}_een made by them to do anything in this direction? In my apinion;.
the simple answer is, ‘‘Nothing so far’’. Bo much money is wasted every
yrar on the appointment of committees and commiissions conuected with:
agricaltues] problems and even a departmrent of Agricultural Researche



1658 - i LEGISLATIVS ABSEMBLY, “«:' u[@TH MarcH 1937,

- [Haji Chandhury Muhammad Ismail Khan.]

Council has been establisiied, but with what result?" The condition of the
peasants remains exactl w hat it was before. No attempt is made to give
relief to them either by raising the prices of their produce or in any obher
form. Unless the condit'on of the agriculturiste is improved through a
substantial increase in the prices of their commodities, there can be no real
soluticn of india’s essential problems. In this year’s budget too, an
attemnpt has beer. made te- penalise the agriculturists by the imposition of
an extra excige duty on sugar. It is bound to adversely affect ths poor
peasants who have undoubtedly been helped by the creation of a large
sugar industrv in the country. Besides being detrimental to the interests
of the agriculturists, this enhancement of excise dutv on sugar without a
corresponding increase in the import duty is sure to hit the sugar industry
very hard and might help to eliminate some of the recentiv estahblished
factories from the field. The sugar industry is still in its infancy, and to
burden it with extra taxation is a sheer short- mghted.nass on the part of
the Government. Internal competition is ‘already proving a set-back to
thie industry, and an increase in the excise duty will simply be dissstrous
to it. I strongly and empbatically protest against this proposal of addi-
ticnal duty on sugar.

Sir, another factor on which the prosperity of this country depends is
the development of indusiries. The Government have done very little in
this direction. No technical knowledge worth the name is being imparted
to our youngmen. Industrial schools and colleges are not opened in ade-
quate numbers, with the result that even for small necessities of life we
hava got to knock at the doors of foreign countries. Is it fair or proper
for this Governrment even to deny us the facilities for-starting new indus-
tries and thus force us tc remain in a perpetual bondage?

Ancther thing, Sir, with which I charge the Executive Council ia that
thev have hopclessly failed to solve the unemployment problem of {his
unfortunate country. Thke Government know that almost all the civilised
ccuntries of the world aré moving fast to tackle this important problem,
but our Government whose executive is not responsible to the elected re-
presentatives have disregarded the unanimous demand of the people of
this country to do something in this matter. Their mentality appears to
he that sc iong as they get their fat salaries which are not subject to the
vote of {his House, they need not take any substantial step to hapreve
the lot of India’s educated sons, whose apathy at present can better be
iwvagined than deseribed. ‘The Government have not even eared to give
effect to the recommendativns of such an important document as the report
of the Unemployment Committee presided over by an »minent man in
tha person of Sir Tej Bahadur Sapru, who is a former Member of the
Viceroy & Fxecutive Councii. The report which has been produced by him
ie a rousing call to the Government to solve the difficulties of the educated
vnemployed, but they have made up their mind not to give any heed to
the national problems confronting the country and ite people. Questicns
are often asked on the floor of this House and the attention' is drawn to
this unemplovment. problem, but every endeavour of our:. fmls to move
the Government to do auything. What a pity!

Sir, all our resolutions, motions and our valuable suggestions are ruth-.
lessly thrown intc the waste paper basket, and yet they want our coopera--
tion. Unless Lhey change their mantalaty there can .be - 0o cooperation
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and no understanding between them and this side of the House. Peorle
outgice the House fully realise this, and unless the Government mend their
ways and listen to the advice that we from this side of the House give
to them, I am sure there can be no satisfactory solution of the problem
confronting this unfortunate land of ours, and there can be no real work- -
ing of the New Constitution.

Sir, with these words, I resume my seat.

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): Sir, it cannot
be denied even by the hard-hearted Government that we have at present,
that India is in distress. There are two reasons for this, as indicated by
my Honourable friend, the Leader of the Opposition, in his verv able and
eloquent speech which we always admire so much. One is the low prices
that ave now prevailing: they have to be raised. The other is the problem
of vnemployment. The Government have turned a deaf ear to hoth these
points. Their attention har often been drawn to these, but no answer
comes. Thev are proverbially irresponsible. There is no drubt they feel
glad at their irresponsibility, but the time will come when they shall have
to repent and see that this irresponsibility is done away with' and they
pay more aliention to public demands. We have been raising these issves
every vear the only result is that they swallow all the censures that are
thrown at them: they do not resign and they do not give any sound reasons
which wonld satisfy the public: they say they are not able to go beyond
the consiitution. But so far as their constitution is concerned, the point
is whether in practice, they actually have helped the country consaistent
with the present constitution? What have they done for unemployment?
Have they done anything to save any money for the purpose of taking
more people in their employ? They are feeling very happy with the large
salaries they get. When we ask in this House that their salaries should
be reduced, the reply comer that there is their great grandfather sitting
in England who has given them this legacy, and they should continue to
enjoy it. What is done in England itself? The Members of the Executive
Counecil draw huge salaries here much more than ministers in England
get.

Mr. President (The Honourable Sir Abdur Rshim): The Honcurable
Mercber can resume his speech after lunch,

The Assembly then adjourned for Lunch till Half Past Two of the
(lock. ' '

The Assembly re-assembled after Lunch at Half Past Two ot the Clock,
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chatr. '

‘Mr. Lalchand Navalrai: Sir, before we rose for lunch, I placed before
the House two important factors to be considered, one was with regard $o
the incapacity of the purchasing power of the people, and the other was the
tailure of the Government to solve the unemployment problem.: To-these
%wo questions, which- cannot be. under-rated a very .satisfactory. reply is
very necessary from the Treasury Benches, and I shall be interested if they
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can convince the Hoyse that they have really striven in that direction o
raise_ the purchasing power of the people and to solve the unemployment
problem, or at least that they have made an attempt in that direction. I
_ ghall wait for an answer, and I am sure that, as faots stand, they cannot
justifiably say that they have done what they ought to have done in these
two matters. They are not powerless, they may be powerless in not get-
ting their salaries reduced, because that question is in the hands of the
Secretary of State, but with regard to these two questions it is in their
‘power to give us assistance. On these two questions, Sir, we have now
got the very weighty opinion of the Leader of the Opposition. That opinion
cannot be trifled with nor can it be treated in a light-hearted manner. His
-opinion is with regard to increasing the purchasing power of the people that
Government have done nothing, they have not eucceeded in raising the
people’s purchasing power even by a pie more. On the other hand, my
own view is that instead of increasing the purchasing capacity .of the people
they have decreased it. I am sorry, Sir, the Honourable the Finance
‘Member is not in his seat

[At this stage, the Honourable the Finance Member entered the
.Chamber.] . .

I am very glad he is just coming in. When he came to this country
and took charge of his office, I am sure, he came obsessed with the idea
.that India was too rich, India had hoarded gold, and that it should be
irained out of this country. Now, Sir, let us see if he has not succeeded
in it. He has absolutely succeeded . . . .

. Pandit Lakshmi Eanta Maitra (Presid:ncy Division: Non-Muham-
madan Rural): He has already drained half of the gold.

Mr. Lalchand Navalrai: Not satisfied with draining away most oi the
gold available in the country, he is now jealous of our silver. It was
stated that the gold which was drained out of the cquntry was surplus gold,
because I heard the Honourable Member in one of his speeches to say
that, because the people were purchasing small coins, he deduced that
there was a surfeit of gold with the people. He is so jealous that he does
not want to leave anything to enable the people to buy even their very
necessaries of life, and now his second attempt is to impose a duty on
silver. What will be the effect of it, I ask. Silver is kept by people, if
some have any silver at all, for the rainv day, and to conform to the cus-
toms and manners of the countrv to wear some silver ornaments, but
even that little silver is proposed to be drained away. Now, I ask is this
exploitation or not? Take away all the gold, take away all silver, give no
help in raising the prices and in solving the unemployment question. Sir,
these are very clever exploiters, but there is one thing that we feel about
this, and that is, they cannot disguise their character. Therefore, we must

tell them plainly that we can no more be deceived by these sinister
methods.

Now, Sir with regard to the question of unemployment what have they
done? Have they really opened out néew avenues of employment? Edu-
‘eated people are now thrown on the streets being hard up for making
living. Have the Government done anything for &\oae people? Ye_q,"rige
have don one thing, sod thet again is exploitation in another form. Ang
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what is that exploitation? If there are two or three pests wacent, they
advertise that fact. Then what happens? Exploitation comes in. Ilhey
say, in their advertisement, that every candidate should send a rupee with
his application. Sir, thousands and thousands of rupees are collected in
this manner from these poor unemployed people by the Government. And’
what is the result? The result is, the poor applicants find that there were-
only 2 or 3 posts vacant.and they have been filled up, and all the other
applicants have been pilfered of a rupee from every one of them. Is that
the way to solve the unemployment question? I submit, Sir, that on this
question Government ought to be more serious. I would suggest that
instead of giving high salaries, they ought to reduce the salaries of their
highly paid servants, and in this direction Government have not done any-
thing so far . . . . .

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable:
Member has got only two minutes more.

Mr. Lalchand Navalrai: I thought I had ten minutes more. Anyway.
I shall have to run up at a speed of 30 or 40 miles . . . .

The Honourable Sir Muhammad Zafrullah Khan: Half a minute is gone.

Mr. Lalchand Navalrai: No, I am proceeding.

They follow the policy of the penny wise and pound foolish. T will
illustrate it. Have they curtailed the pay of any high official or reduced
the allowances, the Lee Concessions and other extras that they get? But
when we say that the pensions of inferior servants are low and should be
revised, what is the reply given to us? —*No, we will not proceed in that
direction at all. It costs much”’. The other day, a Resolution was brought
up by my Honourable friend, Mr. Joshi, who is always alert for the
labourers . . . .

Mr, Deputy President (Mr. Akhil Chandra Datta): The Honourable:
Member's time is up.

Mr, Lalchand Navalrai: I have just come. to the poor man’s case and
I am sorry my time is over. I will only conclude bv saying that the
Government are not helping the poor at all, they are exploiting us and they
sit fat over the fees that they get.

Mr. B. Das (Orissa Division: Non-Muhammadan): We are discussing
the iniquities of the Government of India. T shall not discuss the iniqui-
ties of the Home Department, nor those of the Department of Educaiion,
Health and Lands; poor as they are. thev do not get any money to spend!'
I would like to deal with the spending denartments like Commerce, Rail--
ways, Industries and Defence, and I will show to the House how Govern-
ment incur extravagant expenditure but do not try to develop the economic:
resources of India by encouraging manufacture of those articles though:
they spend huge sums of money on purchases from year to year.

I take the Defence Department first, which spends to the fune
Bf 50 crores per annum. Out of that amount, it spends on :1?? Pi_!rﬂwg '
o ent.

stores, foodstuffs, armaments and mechanised applisnces to the extent:
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‘of 15 to-20 crores. Excepting hay and wheat, barley and rice, and prob-
ably ghee, which is mixed with fish oil that is imported from foreign coun-
tries and brings a further gain to the Finance Member in the shape of im-
port duties, most of the articles that the Military Department needs are
purchased from abroad. It is true that it places an order of a crore of
rupees with the Indian Stores Department, but out of that crore, only
20 or 25 per cent. are spent on articles of Indian origin and the rest are
specified articles which must be British material. Again officers get special
sllowances for clothing and this must be of British manufacture. 1 was
provoked to a speech after the speech of my Honourable friend, Sir Henry
Gidney, when he demanded more expenditure on civil aviation, the second
line of defence to the Air Force and the army in India. I was surprised not
to hear one word from him why aeroplanes-or parts of aeroplanes or even
the wings of an aeroplane are not manufactuyed in India. I would like to
hear from my Honourable friend, Sir Frank Noyece, whether his Depart-
ment has got any scheme whereby these new appliances, such.as aeroplanes
that are being more and more used whether in the army or in the ecivil
department, are going to be manufactured in this country partly or fully.

Then, I come to the second spending department, the Commerce De-
partment and the Railway Department. The railway expenditure is Rs. 90
crores, and to the tune of 50 crores happen to be the working expenses.
Out of this, they spend nearly 15 to 20 crores on the purchase of stores and
equipments. Of course, they are buying at present a few appliances in
India such as rails and wagons. My Leader this morning pointed out that
no steps had been taken by the Railway Member to manufacture loco-
motives in India, and my Leader condemned the Government for th:t.
The railway officials, engineers as they are—unfortunately I belong to that
profession,—always like to get hold of any new invention in appliances snd
use it on Indian railways. In spite of the different workshops that these
railways have, I pointed out the other day while speaking on ths railway
budget that these useless workshops make no attempt to manufacture these
appliances. 1 will here cite the instance of Japan, how Japan at present
manufactures every article that Japan needs, be it in the armament, be
it in the railways, or be it in industries. Japan purchases very little
machinery abroad. When Japan did not possess the brain which it does
possess now, she took the electrical machineries and other applianres
to pieces and manufactured similar goods; and afterwards began to manu-
facture slowly and intelligently all her needs. To acquire knowledge the
Japanese sent their youths abroad. Even when they purchased cannons
from Vickers, they said to Vickers: ‘“‘You must train up the Japanese
youth to manufacture those cannons and armaments’’. "When they bought
ships, the Japanese youth learnt shipbuilding. That is my charge against
the Railway Member. Now, as to the Honourable the Commeérce Meri-
ber, the Commerce Member can give an impetus t6 Indian ship-building.
All of us are familisr with the fact that when the East India Company
came*to India they used a large number of ships manufactured at Caleutta
and Bombay, and those Parsi houses which manufactured sMips are no
more now. They do not manufacture even a 50-ton sailing boat today.
What is the use of having an Indian Navy ‘'or developing our ‘own' coastgl
shipping when we cémnot manufacture any ships, and“for that I lay the
blame at the door of the Commercs Member: I T
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‘Then, I come to my Honourable friend in charge of Industries and
Labour who is in charge of various spending departments and who is the
unfortunate Member in the Government of India that has to meet all
wour charges as to why the Indian industries are not properly developed.
My Honourable friend is in charge of the Postal Department which spends
Rs. 12 crores annually. India can produce a Sir Jagadish Bose or a Bir
C. V. Raman, but the Postal Department workshops cannot manufacture
‘the flimsy appliances that the Postal and Telegraph Departments use. My
Honourable friend may say that at any rate at times these telegraph in-
struments are being repaired here. I do not want repairing; if India can
‘produce great physicists, India can design and manufacture most of the
telegraph appliances, and an effort should be made and it has not been
made. Then. I come to the Indian Stores Department of which my Hon-
-ourable friend is in direct charge. The Indian Stores Department has done
its work under the circumstances, I should say, well. It at present pur-
-chases nearly Rs. 5 crores worth per annum, but I think it should purchase
more. The Defence. Department does not like to place its full coniple-
ment of orders through the Indian Stores Department. I am glad to see
the Defence Secretary here. The Defence Department likes to purchase,
through the War Office, every bit of armament barring the rifles that is
needed. Why should India spend Rs. 20 crores on armameénts and mech-
-anised processes and not try to manufacture and repair these things here?
My Honourable friend, Sir Frank Noyce, is also in charge of the Stationery
-and Printing Department. Why should the army officers order special
-stationery from England through the Stationery Department 1 cunnot
understand, nor does my Honourable friend, Mr. Tottenham. I then
come to Broadeasting and Civil Aviation, two luxury departments. It is
true that one likes to see Indians getting air-minded. It is true that one
likes at times to hear the horrid noise that the radio makes in the evenings
o spoil the peaceful minds of citizens of India. (Laughter.)
I do not suggest here that we should all go in for luxuries such as the
radio and aeroplanes, but our wealthier people will soon use them niore
:and more to fulfil their business and social engagements. Instead of motor
«cars, they will use aeroplanes to attend to their business. My friend, Bir
‘Cowasji Jehangir, will probably be the first man to use an aeroplane. We
do not know how to manufacture these things, and the Government have
failed miserably in this respect, for they are the largest purchasers of
motor cars, tanks, aeroplanes and mechanised appliances which the De-
fence Department use and they have made no effort to manefacture these.
I would like to hear from the Government, particularly from the Member
for Industries and Labour whether they have any co-ordinated policy as
regards the manufacture of railway appliunces, military appliances and
-engineering applinnces. They or their British masters are spending 300
-crores per annum which, of course, includes the expenditure of the Pro-
vincial Governments, the Army, the Posts and Telegraphs and the Rail-
‘ways, and I want to know whether they have got any co-ordinated or
definitive policy by which they want to make India self-contained in the
matter of these things. - After the Great War, England went into huge
capital ‘expenditure to provide for unemployment and our Government
went into extravagant capital expenditure on the railways to place orders
in England and have brought the railways on the brink of bankruptey..
‘They spend 30 to 40 crores on the purchase of stores, machinery and ap-
Pliances from England. Are.they here in India only. to supply these orders
to the British armament firmé and to other British manufacturers, or is
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it their policy to make India seH-contained? This vote is intended tp
censure the Government for its failure from year to year to comply witd
our demands. I will illustrate this by citing instance, the Howrah Bridge
order—the biggest blunder of the year. Could they not buy Indian stael
sections from the Tatas? No. It is not the policy of this Governn.ent.
or the Government of Bengal or the Bridge Commissioners or the Port
Commissioners of Caleutta to encourage the use of Indian steel. Yet steel
is a key industry? Tt is on these grounds that I condemn the iniquities
of the spending departments of the Government of India.

The Honourable Sir Muhammad Zafrullah Khan (Member for Ccm-
merce and Railways): Sir, as has been recognised even by the critics of
Government with regard to the constitutional aspect of the question at
any rate, the position is illogical. The complaint reiterated time after time
from the Opposition Benches is: ‘“Here is a Government which will not
take our advice, at any rate in all questions and which, when 4% does not:
take our advice, will not vacate office’’. That I am afraid is inherent in the
position. It will be recognised even on the other side that so long ns
matters continue as they are from the constitutional point of view, twe
things must be admitted, one, that though Government do and should
on all occasions give due weight to the views of Honourable Members and
modify their policy to the extent to which it might be feasible to do so,
nevertheless the responsibility for Government must continue where it
resides till constitutional changes shift it elsewhere, and, secondly, i
follows that where Government, in the exercise of that responsibility, come
to the conclusion that it is not feasible or practicable in the best interests
of the country to accept in its entirety or in part the advice given by
Honourable Members opposite it cannot be made a grievance that they
have not vacated office. If by our vacation of office, Honourable Members
opposite could bring about a change in the character of the Constitution,
there might be some ground for a grievance, but so long as the constitu-
tional position continues to be what it is, I am afraid there would be no
room for a grievance of that kind. I am not suggesting that Honourable
Members opposite should not exercise their right to criticise. Being of
the opinion that Government had not in matters where they had departed
from their advice chosen the right path, they would naturally continue to
insist that their advice should be accepted unless good grounds exist to
the contrary. This brings us back to the position from where we started.
Honourable Members presumably base their advice on what they consider

od reasons, and any other reasons that might be urged cannot possibly

ave any weight with them. Nobpdy will deny that the position is illogical-
Tt is said: “‘You, being in a secure position, do not treat the advice giver
you with due respeet. You do not attach to it the weight that it deserves'":
That, I suppose, is very largely due to the feeling that when advice is
not accepted, as Government are not bound to vacate office, they must
have been indifferent to the advice. But then let me put it the other way
also. Government have repeatedly tried to place their point of view be-
" fore Honourable Members where they have differed from them. Honour-
able Members are not disposed to treat on such occasions a difference of
opinion a8 an honest difference of opinion; there are alwaye allegations
of ulterior motive on this side for whatever decision is taken. The only
eonclusion drawn is that not being in the ordinary ecastitutional sense n
responsible Government, the Governinemt do: not sttach any vslue o
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weight to the advice given to it from' thé' oppésite Benches. Repeated
offorts on the part of Government to explain the position do not seem
1o carry much weight with Honourable Members opposite. Knowing that
when- Government are unable to accept the advice tendered to them from
the Opposition Benches it is due to one or the other of the factors to which
T have made a reference, either because the suggestion is not practicable or
feasible or that Government, if they accepted it, would be abandoning their
responsibility with regard to some matter or the other, do not Honour-
able Members realise that there would at least be equal reason for the
feeling on this side that very often such advice is tendered because Honour-
able Members know that they would not be called upon to carry into
effect their own advice and that it is being given only as a convenient
stick to beat Government with, in case of their failure to carry it oui . . .

Mr. M. Asat Ali: No, that is not right.

The Honourable Sir Muhammad Zatrullah Khan: If T were to accept
that- declaration of the Opposition’s feelings or motives in the
matter, I would be equally entitled to ask that Honourable
Members should accept the explanation given on behalf of Government
that we on this side are not influenced by ulterior motives in adhering at
our decisions. Both the Opposition and the Government being placed in
that position is it right then to say, ‘‘we go on giving advice, but Govern-
ment Members have the comfortable feeling’'—I think that was the ex-
pression used—'‘that as refusal to accept our advice is not likely to result
in any reduction of their salaries or in their being turned out of office
they need not attach any weight to it’". I am trying to emphasise that
if that kind of thing, questioning the motives of Government is to be
permitted, if honest differences of opinion are not to be recognised, Gov-
ernment might be disposed to believe that advice is often tendered with
the comfortable feeling that those tendering the advice are not to be
called upon to make their advice good.

3r.M.

Sardar Sant Singh: Do try once!

The Honourable Sir Muhammad Zafrullah Khan: Honourable Members
will have the opportunity of trial very soon. Now, with regard to a good
many matters, it is quite easy to agree upon ideals, it is quite easy to
agree upon what should be the ideal state of affairs and, no doubt, unless
those ideals were kept in view, no progress would be made, but it would
be illogical and unreasonable to expect that in all spheres of human activity
the ideal should be completely attainable in: practiee within a limit of
time which Honourable Members opposite might choose to set. The
result of the present position is that the standard which is sought to be
applied to Government by which they are sought to be judged tends to
become unduly high. ‘“We cannot turn you out, but the only justification
of your remaining would be if you were to attain the stardard of perfec-
tion we are setting before--you and which we ourselves cannot be called
upon to attain’’. Now, that does not take into account any of the practical
difficulties that would stand in the way of any Government with regard
to every one of these matters.

Again, it isto be noticed that' in criticism- of this general character
no-distinction is made between matters for which this particular Govern-
ment is' responsible -and matters for’ which other Governments might be
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responsible, I mean the distinction between Central and provincial sub-
jects. For instance, this morning at the very start the 'Honourable the
Leader of the Opposition began with asking: ‘“What have you done for-
the education of the masses, what have you done to secure better condi--
tions of health for them, what have you done to raise their earning capa-
city, and so on?'’ There are two replies to it. One is the obvious one
that 1 have already indicated that the Central Government cannot be
criticised for any alleged lack of enthusiasm in these matters as they are-
not, under the Constitution, primarily responsible for them; the other,
which is on the merits, is that a good deal has been done in these directions..
But, then, one is afraid that on the other hand, the criticism may be,
‘‘Ah, but these things have been done by Provincial Governments'’.
But if the Central Government is to bear the discredit for lack of activity
in certain fields and if it is not a valid plea with regard to such critieism
that these fields are not primarily the respongibility of the Central Govern-
ment, then that Government might be permitted at least to take ecredit
for what has actually been done in those fields. Either this kind of criti-
cism is relevant with regard to the activities of the Central Government
or it is not. If it is not relevant, it requires no reply. If it is relevant,
whatever has been’ done by the Provincial Governments or the Central
Government becomes relevant in reply. The illustrations taken were edu-
cation, health, adding to the income of the peasant, which I suppose means
the promotion of agriculture and so on. Take first the activities of the
Central Government with regard to these matters. The field of their
responsibility in these matters is co-ordination and research, and I venture
to submit that the record of the Central Government with regard to these
two matters—research and co-ordination is not one of which Government
need be ashamed. Take agriculture alone. The machinery set up by
Government for agricultural research surely does not indicate any kind of
indifference towards the welfare of those engaged in the primary occupation
of the people of this country. The same may be said with regard to healthr
and education. As I have said, these matters are transferred provincial
subjects, but as it might be said that Provincial Governments are a part
of the Constitution which is at present in force in the country—may I
just take one province and draw the attention of Honourable Members to
what has been done in that provinece. :

Mr, Deputy President (Mr. Akhil Chandra Datta): The Honourable
Member has got two minutes more. '

The Honourable Sir Muhammad Zafrullsh Khan: I understood one
Member on behalf of the Government could take half an hour.

Mr. Deputy President (Mr. Akhil Chandra Datta): Certainly, if this
is the main speech. ' '

The Honourable Sir Muhammad Zafrullah Khan: Let me make this
clear lest there should be any misunderstanding. 1 should not be under-
stood for onc moment as implying that all that is possitfe has beenmr
done, that we are living under the very best of conditions, and that
we can now rest on our oars and need do nothing more. There is nobody
on this side who would not agree that a very great deal remains to be
done with regard to these matters, and that there must be efforts towards
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continuous progress. It has been said that nothipg has been dope. with
regard to these matters. I am afraid that was a very sweeping and a
very unjustified criticism of the activities of the Central and Provincial
Governments.

An Honourable Member: Take it in the comparative sense.

The Honourable Sir Muhammad Zafrullah Khan: I am taking it in
the comparative sense, Take the province to which 1 belong, and
which, among the major provinces of India, used to be considered, before:
the introduction of the present Constitution into the provinees, as the
most backward province with regard to matters to which reference has-
Yeen made, that is to say, matters relating to education, health, medical
aid, communications, and the condition of the peasantry generally. Now,
what are the conditions in that province today? With regard to educa--
tion, it is certainly not much behind other provinces in the sphere of
University and higher education, but in the much more important sphere:
of primary education, I think it can claim a pride of place among
the Provinces. Surely, that cannot be  the result .of doing nothing at.
ull even comparatively when you compare it with conditions as they were:
sixteen years ago. Take irrigation, which certainly affects the welfare
and happiness of the bulk of the people of the province much more
directly and which also has a direct relation to the earning capacity of
the peasant. Even under my own observation—and I am not an old
man—tremcndous improvement has occurred in the condition of the
peasantry in the Punjab. I recollect myself that peasants belonging to
what we used to call the western districts, some portions of the Gujran-
walla and Gujrat districts, the whole of the Shahpur, Jhang, and
Lyallpur districts, portions of the Multan district, as a matter of fact,
i least one-third of the whole province, presented a picture which nobody
could have described as being far short of extreme privation and penury.
They were generally not only ill-clad, but were seldom more than half
elad. It was the rarest sight to see a peasant from these districts
wearing a pair of ordinary countrv shoes. That was their economic
rondition. Today, even during and after a prolonged period of depres-
sion, that part of the countryside presents a picture of comparative
prosperity. Their children, almost every one of them, have received and
are receiving primarv education; they are not only fully clad, but are
vomparativelv well clad. In tracts where it was difficult to find in thore
davs one wheeled carriage within 30 miles, 80 motor cars mav be
counted owned by proprietors and abadkars. One can go on mualtiplying
instances. So that it cannot be said that these years have made no
difference to anybodv and that not a pie has added to the earning capacity
of the peasant. T do not wish to imply that progress in all parts of
the province is comparable to that made in the districts that I have named,
but surelv it cannot be said that no progress has been made. There is
a great deal of room for improvement and a great deal more that can
be and should be done, but T do protest against the criticism that nothing-
has been done.

Prot. N. @. Ranga (Guntur cum Nellore: Non-Muhammadan Rural):
What is your answer to Mr. Darling’s bock sbout the prosperity and
debt of the Punjab peasants?
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Sardar Murigal’ SIngh (East Punjab: Sikh): What about the amount
-of debt of the peasantry? Hag it not been increased?

The Honourable Sir Muhammad Zafrullsh Khan: No doubt, the in-
-debtedness of the peasan{ has also increased. It has increased more
rapidly during recent years owing to the depression, but even then
nobody can say that on the whole, the Punjab peasant, especially in
‘the districts that I have named, is not & hundred times better off than
‘he was 20 years ago. The conditions under which he is living today are
very much better than they were twenty years ago. Nothing can take
wwway the education that he has received, the general advancement in
matters of public health, medical aid and communications that has
‘taken place. The extension of irrigation, the spread of education, the
improvement of communications, the development of hydro-electric power
which has brought electricity nearer to the homes of the peasants in that
province will be there for ever and they have made a permanent improve-
iment in the condition of the peasants.

Prof. N. G. Ranga: But 17 precious years have passed.

The Honourable Sir Muhammad Zafrullah Ehan: Yes, they have been
-very precious indeed, for, during this period, a great deal has been done.
In fact, much more has been done during this period of seventeen years
ithan during any other period of seventeen years that the country has
‘witnessed.

Sir, that is the reply to the general criticism. I recognise that it
'may be said that it is not this particular Executive Council that is mainly
iesponsible for the development to which I have made reference. My
reply is as I have already indicated that the criticism was not confined
to matters for which we are primarily responsible, and if the criticism"
goes beyond the sphere of our primary responsibility, surely it would be
permissible in reply to draw attention to what has been done in the
spheres which have been criticised.

Reference was made to one or two matters in the departments of
‘which I am in charge. I shall, therefore, have a word or two to say
‘with regard to them. The failure of Government to set up a factory for the
'manufacture of locomotives in this country was again referred to.

‘Mr, Bhulabhai J. Désai: It was referred to as indicatingApolicy and
mot by itself.

The Honourahle Sir Muhammad Zafrullsh Khan Yes, I understand
‘that. Now, this is a matter which has at least on three occasions been
-discussed on the floor of the House. This i@ 6ne of those matters where
there is a difference of opinion between Honourable Members opposite
and Government. I am afraid all arguments on both sides have now
been placed repeatedly before the Hoyse. So, I shall not take up any
turther time in trying to convince Honourable Members opposite that
they are taking up an unreasonable attitude in the matter. The attempt
would be useless.
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Two other matters have been mentioned to which I might advert
briefly. The first is the aftitude adopted by Government in connection
with the decision taken by this House concerning the Ottawa Agreement.
Last year, towards the end of the Budget Session, this House passed
8 Resolution calling upon Government to terminate the Ottawa Agree-
ment. The Honourable the Leader of the Opposition says that in the
letter the Resolution has been carried into effect, but that it has been
violated in the spirit. Government have given notice of termination and
have set up a Committee of non-official advisers with regard to the
personnel of which I understood that the House was entirely satisfied.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban):
Why did you not appoint a Committee of the Assembly?

The Honourable Sir Mwhamarad Zafrullah Khan: For the reason
that during the debates last year when it was urged before Honourable
Members that they should appoint a Committee to advise Government
over this matter, the reply was: ‘“We are not commercial, industrial
or agricultural experts. Why set up a Committee of this House? It
will be entirely useless to set up a Committee of this House to give you
advice on this matter’’.

Dr. P. N, Banerjea: No.
The Honourable Sir Muhammad Zafrullah Khan: Most certainly. It

was said that the House could give only a general decision, and it was
left to me as Member in charge of the Department of Commerce to
take such expert advice from people who are concerned in these matters
directly as might be available, and, then, in the light of that advice, to
try to bring about a new agreement. Therefore, Government have set up
that Committee. I am not for one moment trying to shift the respon-
sibility in the matter. Government are entirely responsible and accept
4ull responsibility for whatever laches they might have been guilty of
in the view of Honourable Members and for whatever decision they might
eventually come to. But at any rate so far—I cannot here enter into
details—Government have tried to act in accordance with the advice of
that Committee, and I do not think Honourable Members are justified
in complaining that a fresh agreement has not yet been arrived at.
There are several factors in the situation which have to be taken
cognizance ‘of, and they are being taken cognizance of, but
Government are at least trying to proceed in accordance with
the advice given by the House to Government. Honourable
Members opposite may have a different measure with regard to the
speed with which these matters can be concluded. But no kind of
motive can be ascribed to Government in this matter. Government said
that they would be responsive to this House in this matter and they have
in no way gone back upon that assurance.

Mr. M. Asaf Ali: The question of motive is the question of speed.

The Honourable Sir Muhammad Zafrullah Khan: As T have said, I
am not trying to shift responsibility, but it must be recognised that,
under the condﬂ;lona ,lsui down by the House, the speed has to bo
segulated by three sides in this matter, not only by two.

L
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The other matter was the strike on the B, N. Ry. I really wsas
unable to follow what the grievance in that connection was with which
Gcevernment were being charged. The Honourable the Leader of the
Opposition, after mentioning this matter and the callousness of Govern-
ment in respect of it, went on to develop some other theme. This is a
watter that was settled sometime ago, and I would be the last person
to wish to start a discussion of its details and to offer criticism of one
side or the other.

Mr. Bhulabhai J. Desai: What was done at the end could have been
done at the beginning. That is my point, if you want to know it.

The Honhourable Sir Muhammad Zafrullah Khan: I know the point
now. If there is any meaning in public declarations, surely the Hon-
ourable the Leader of the Opposition has read the public declarations of
an Honourable Member belonging to his own Party who was directly con-
cerned in this-matter. He has paid full tribute to the sympathy and
help which he says. he received from my Honourable colleague, the
Member for Industries and Labour, and myself in this connection.

Mr. Deputy President (Mr. Akhil Chandra Dattaj: The Honourable
Member has two minutes more.

The Honourable Sir Muhammad Zafrullsh Ehan: Surely that is not
s matter which could be brought up against Government. It is un-
necessary to go into details, but Government were entitled to assume
the position which was in the end accepted by the Union, that is to
sy, that the 27 men over whom trouble originally arose would go back
to the positions to which they had been demoted. That being so, that
is the best proof of the fact that Government had very early looked
into the matter and were satisfied that there was no room for inter-
ference. As soon as a situation arose where it became necessary for
Government to look into the matter, Government gave such sympathy
and such assistance as was required by the situation. Burely that at
least is one matter in connection with which it could reasonably be ex-
pected that Honourable Members would for once depart from their
habit of assuming that Government’s action and motives are ever open
to question. Therefore, my submission is that though with regard to
the doings of this Goverriment, as with regard to those of all Govern-
ments, there must be a lot of room for ecriticism, and nobody could
possibly take objection to reasonable criticism, it is the function of the
Oprosition, and if that function were not proverly performed, the whole
machinery of constitutional Government would fall to pieces, vet when
criticism takes on a universal and sweeping aspect, that on no occasion
have Government done anything that was worthy of recogmition, T am
afraid the position could not be accepted. I recognise the anomalous
position of the Opposition, It is not in the position of an ordinary
opposition, nor are the Government in the position of an orfffinarv Govern-
ment.

Mr. Deputy Presdent (Mr. Akhil Chandra Datta): The Honoursble
Member must conclude how as he has exhausted his time limit.
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The Honourable Sir Muhammad Zafrullah Khan: Government, 1 recog-
nise under present comditions, must pay 8 great deal more regard to the
wishes of the Opposition than would be required under normal circum-
staaces, hecause the Qpposition. eannot turn out the Govermment and take
oifice, but the Opposition should also recognise that there are occasions
where it is not possible to give effect to their wishes wholly or in part on
account of the presence of factors which it is not possible for Government
to ignore. (Loud Applause.)

Mr. M. S. Aney (Berar Representative): Sir, we have listened to a
very eloquent but an unconvincing defence of the position of Govern-
ment and a reply to the vigorous attack made by the Honourable the
Leader of the Opposition in his speech in support of the cut motion.
[ am unable to understand the point that the Honourable Member for
Conymerce and Railways was trying to establish. I think he has practi-
cally admitted the charge that is made against him. He was trying to
show thaet there is an inherent anomaly in the system and so on, and
the only plea which I have heard him urge very eloquently and impress
wpon the minds of us all was that there should be a tendency on the
part of the Opposition ‘o give them some credit for such crumbs as from
time to time fall from them. That is all I could gather from the state-
ment ‘which he made. The facts that it is an irremovable executive
and ‘ivresponsible executive and that, therefore, it is inherent in the very
Constitution itself that there is no possibility of any change of Govern-
ment on account of their inability to accept the view of this House, are
admitted by them. I think that it is a greater reason why the views
propounded by this House and the views expressed, adopted and passed
by this House have to be more seriously considered than we find the
Goevernment inclined to do at present. His complaint is that because
they have not aceepted the views, so this part of the House is not willing
to give them the credit of having considered them properly and even
question the bona fides of Government when they have not acted up 4o
them. When we find that no satisfactory explanation is given by the
Gevernment for not accepting even when an admittedly reascnable
position is taken by this House, what elee can we do except to suppose
thet either they are unable owing to want of intelligence to understand
the position of this part of the Flouse or that there is some extraneous
difficulty or influence which comes in their way of accepting the view.
And in either of the two cases an implied motive is to be attributed.
and there is no other way of getting out of it.

Let us take the examplz of the various .cuts mowed in this House
during the budget discussions for the past so many years, or these pas-
sed by this House on the Finance Bill, There might be some portion
of the votes which the QGovernment for their own neasons might .be
vnable to accept. But can it be urced that no portion of the vote given
bv this House on the Fimance Bill, for example even the last vear’s
unanimous vote of the non-official Members of this House in favour of
the reduction of rates on the posteard was of such a nature that Gov-
ernment, on account of their financial obligations to the country, were
unable to earrv it out? What was the exvlanation to that? Thev cal-
louslv come here and sav that thev are not premared to accept anything
which is- put before them by this part of the House. They say, “We
are mot goimg o -lisken to whatever vou comsider to be a reasonahle
position’”. That is the attitude of the Government. ‘Tt is this spirit

] D 2
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of callousness and it is this feeling of defiance which has been experienced
by Honourable Members on this side of the House for so many years
in the past and which impel thein, which compel them ultimately to
attribute a motive to the Members of the Treasury Benches. It is not
& question of attributing personal motives to this particular Member or
that particular Member. That is not the point. But the Government,
constituted as they are, are working under inspiration of somebody who
has absolutely no interest of the country at heart. That is the point.
That motive will remain, like that till a situation will be created under
the constitution wherein a free exchange of responsibility between the
Treusury Benches and the Opposition will be possible in accordance with
the import of the vote recorded on the floor of this House. Till that
situation is created by the constitution, the position, will remain thus.

Sir, the Honourable the Leader of the Opposition, when he moved
his cut, tried to lay down certain tests by which the Go¥ernment of
the country are- to be judged. In fact, he explained that this cut is
intended to give- an opportunity to this House to review the general
administration of: the. Government of India for the whole year and for
the years past; and judged by that test he has shown how it has failed
to come up to certain expectations of the people in certain matters. I
will touch on just only a few more points, because I know that a general
review of the administration means a great deal of time, and I am not
going to enter into that big subject and will, therefore, touch upon one
or two points only. We are now practically coming to the end of the
period which began with the year 1921. A new era, so far as the pro-
vinces are concerned, is going to be opened on the 1st April. I do not
know what is going to come off, but it is hoped that sooner or later,
may be very soom even this House and all these things will go away
and something else is likely to come here. I think this is the proper
period, therefore, to look at the general situation in the country as
begueathed to the new Government which is going to come, by those
who have to part with authority in the new .constitution. To begin with,
let ur go to the days when the Montagu-Chelmsford reforms were first
inaugurated. Looking to the financial position of that time and the
financial position today, one great and striking factor will be noticed.
The arrangement then made was of this nature that the Central Govern-
ment were expected to receive contributions from the provinces when
the Central Government were formed under that Act; and as to the
provinces, they were considered by the Government of India as sufficiently
able to pay certain contributions to the Central Government. Now,
after 17 years what do we. find? When the new reforms .are to be
insugurated, we find that the provinces ar: unable to meet the financial
obligations which they will have to incur when, the new reforms will
come. Not only that, but Government have to. think out plans of sub-
sidies and subventions and shares of the old central incomes, and so
on, in order to finanece the provinces. It means that the administration
of the reforms during these 17 vears has.impoverished the provinces and
also rendered the position of the Central Government. themselves very
insecure, as this year's hudget has shown beyond doubt.

The Honourable Sir Muhammad Zafrullah Khan: That is because much
more money is being spent in the provinces on beneficent activities now
than used to be the case previously. C
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Mr. M. 8. Aney: Of course, it is true that more money is being spent,
but whether for beneficent activities or not is another matter. Had it
been spent beneficently on remunerative projects, the expenditure would
have brought in a corresponding revenue and no situation of emergency
would have arisen.

The Honourable Sir Muhammad Zatrullah Khan: Education, heal_th..
medical aid, roads, dispensaries,—these cost a good deal but do not bring:

in any revenue.

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): Do nos.
Education and Public Health yield revenue?

The Honourable Sir Muhammad Zafrullah Khan: Not as much as is
spent on them.

Mr M. S. Aney: The position is this. Considering the situation after
these 17 years of reforms, we find that the financial position of the provin-
ces and the Central Governmept has become very precarious. Finan-
cially at least the Government of India cannot be acquitted of the charge
of not having looked into the Indian finances in a proper way and kept
them in a safe and secure position at the end of 17 years.

After that, let me take the case of railway finance itself. Those, who
were in this House in the year 1924-25 when the new era of railway
administration began, know the various conditions under which the House
was persuaded to accept the separation of railway finance from the general
finance; and one of the most important conditions introduced in that sepa-
ration convention was that the House was practically assured that a cer-
tain amount will be guaranteed to general revenues by way of contri-
bution every year. Now we find that for years past the railways are not
able to pay that contribution. Not only that, but they have eaten up all
the reserve funds that were gradually built up in order to make the
position of the railways secure against difficulties and emergencies. And
this year my Honourable friend had to come with an audacious proposal
before the House that 61 crores of rupees which have acecumulated in the
form of arrears of contribution and debts from the reserve fund, depre-
ciation fund and so on, should be wiped out.

An Honourable Member: 62 crores.

Mr. M. S. Aney: It may be 62 crores; a mistake of one or two crores
is nothing. (Laughter.) &8ir, the proposal is extremely audacious. Had
it been the Government responsible to the Legislature, they wonld Lave
thought thtice before coming up with a propcsal of that character before
the House. They would have known what it meant. But the Honour-
able Member said, to add insult to injury as it were, thal we will he
getting nothing now and we will be benefited if the cld debts are wiped
out and a new clean slate is started. That is the position to which the
administration of railways has come and the finanecial position it has been
reduced to. We have been reduced to a state of insolvency. Now, Sir,
the custodians who have rendered us insolvent should be the last persons
to come forward and say that in judging them there should be some kind
of mercy, some kind of consideration, some tendency to recognise what-
ever little goad they have done, and so on. All this comes with ill grace
from the Treasury Benches who have so hopelessly mismanaged, in my
opinion, the entire financial affairs of this country.
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Turning from that, let us go to the other factors. I was going to say
something about the natural responsibility which the Government of
India carry as a Government entrusted with the governance and superin-
tendence of the entire Government of this eountry. The Honourable the
Commerce Member referred to certain reforms in the provinces and said
that Members will not give any credit for them to the Central Govern-
ment but will say that this is all to the credit of the Provincial Govern-
ments. He has tried to take some little credit for whatever little re-
forms have been introduced in the Punjab. If I enter into that discus-
sion now, it will take a long time. There are valiant Members from the
Punjab who can say how far the claims which he makes can bear the
testimony of clese scrutiny and examination. But so far as the other
provinces are concerned, I cen say one thing. The criterion is this. If
the indebtedness of the people and their capacity to pay vour own
revenue have considerably deteriorated and indebtedness has beeome
hopeless, then all the reforms that you:point out and plead will not be
items to your credit, but in my opinion, they are so manv things to vour
dizeredit. You have not dcne anything to increase the purchasing power
of the people, their resisting power,” and improve their ordinary sources
of income. The main problem was that. What ‘is the position of the
Indian cultivator today? Where is he? We find you have had to pass
so many laws to give him some relief to mitigate his indebteduness; and
that was one of the reasons of my Honourable friend, the Finance Mem-
ber, advanced in justification of the position he took up, as to why less
money is coming into the Government treasury in the form of taxes and
g0 on. But my point is this: the fact that you have had to pass lews to
wmitigate indebtedness is in itself the strongest proof to show that indebt-
edness has become so bad and chronic that it cannot be salved properly,
and, therefore, you are dabbling with it in this fashion. That is not
going to help the cultivator very much. Are you prepared to face this
problem and are you going to msake a proper inquiry into the whole
“affair, see the magnitude of the problem that has to be solved and pre-
to float a loan in order to give a clean slate to the Indian cultivator

so that he can live on unhampered and unfettered from tomorrow? Why
should vou consider it difficult? For the sake of financing the railways,
you are floating loans every year, for the sake of many other things, you
are floating loans. Why not float a loan for the sake of relieving the
Indian cultivator from the position of indebtedness into which he has
fallen? You are not prepared to consider a problem of this magnitude
and to see what will be the equitable basis on which it could be solved so
that some relief could be given to the poor cultivator. Have the Gov-
srnment the least idea of doing it? The verv magnitude of the problem
frightens them away: they do not want to shoulder the responsibility.
They say, ‘This is a question in which the provincial members mainly
are interested: the Central Government cannot do anything and so on
and so forth’’. Therefore, in order to twit those who have come out
successful in the reeent elections in spite of all the efforts made hy the
Governirent, they say that this responsibility will be assumed by others,
and they should not be criticised. That shows how they help in sclving
this question. After having created an insolvent. state, when we uare
going into the Provincial Ccuncils now, we are asked to take charge and
see if anything could be done. We have to reap the fruit of all their-sins,
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all their faults and all their derelictions. I say that the failure of the
fulure ministers will be the measure of the mismanagement of the
present Government for so many years in the past. I say it will take half
a century for us to clean the place. As the President of the Congress
has very nightly said, the Congress broom has just begun to clean this
Augean stable, the outside vested interests and so on. It will have a
great deal of work to do: we must have a proper cleaning inside the
Legislature and inside the Government. (Laughter.) Whether it will
succeed in that cleaning I do not know: I do not know whom it will
touch . . .. ..

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable
Member has got two minutes more.

“Mr. M. S Aney: T am prepared to stop at this stage, because this
sort of indictment and condemnation can be carried on for hours (Laugh-
ter); such is the amount of sin committed here that even if every one cf
us speaks for, half an hour, including the eloquent I.eader of the Inde-
pendent Party who is likely to come after me, even then this volume will
nct be diminished. So I am prepared to save those two minutes for
others who follow me and I will merely say that for these. reasons I have
got no other option but:to nccord my whole-hearted ‘support to the cut,
and I am sure the whole House will carry it unanimously.

Mr. Muhammad Azhar Ali (Lucknow and Fyvzabad Divisions: Mu-
hammadan Rural): Sir. this year's budget speeches from the side of the
Government have shown an inferiority complex. The mentality has been
to admit defeats and defects at every possible step. My Honourable
friend, the Commerce Member, has taken shelter under the Constitu-
tional position. He says, *‘It is such that it is not our fault: it is the
fault of those who made the Constitution, who thrust ‘this Constitution st
the head of India’’. If that is the argument, I also take the same posi-
tion. We, on this side of the House, also have a right to eriticise under
the same constitution. Whether the criticism is good or bad, we claim
that it is good criticismn and that we are entitled to make it. The Hen-
ourable Member also referred to the speed of the committee which i sit-
ting to deliberate over the British Trade Agreement. The speed is not
really in the hands, we know, of the Government of India or even of the
Qpposition; but it is dictated, so far as we understand it, by the Downing
Btreet, and that is what we regret here. Our -pesition is this: the
Ottawa Agreement is broken, and the Hcuse has passed a censure motion
over it and notice has been given: and we thought it would be speeded
up;: but what is the result? Months have passed. I am sure it will
tuke years and years perhaps before a decision is reached.

{At this stage, Mr. President (The Honourable Sir Abdur Rahim)
resumed the Chair.]

Is it the position of the Government that the suggestions made every
year from this side are all irrelevant and not to the point? I am sure
the Government have alweys listened to what we have said and amend-
ed, their budget and ‘taken note of our suggestions. The Honourable
Membar slgo referred to conditions in the Punjab. Of course, my
Banjah friends will reply to that. But so far as my own province iy
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concerned, | am prepared to say that the conditions he has mentioned do
not prevail in my province. If my friend were only to go to the villages
and see the ccnditions of the tenantry there, he will find that they are
absolutely poor, they have nothing to eat; and specially this year owing
to hail storms and other calamities, the whole lot of tenantry will become
very poor and will not have even enough to eat. Government take
credit about their better management of Indian affsirs. Now I put a
question to my Honourable friends. Is this sterling loan of 385 :roces
which India owes to England a good sign and a sign of better manage-
ment of the Indian house? I submit it cannot be. Government stand
condemned on this one point alone, that India owes a debt of 385 crores
of sterling loans to the Home Government. In addition, we find the
Army is not Indianised: we find the Indian tenantry are not solvent: we
find that industries in this country have not been worked up to a stage
when we can make even a pin or a_needle in this country. Under these
conditions, [ ask how can any Government expect from this side of. the
House to give them every credit for solvency, for good management snd
for good government? The cuts we.move cn this side of the House, the
speeches we make here and the Resolutions we move with the demons-
trations .which ere mads outside the House, what are they signs of?
Don’t the Government know the real condition? Dcn't they know that
the insolvency of the country has reached a sufficiently high pitch, that
it has reached almost at the breaking point? The tenant and landlord
both are insolvent. To say that a man, who was once really rich, is rich
today is wrong, because all the gold and silver which he possessed at one
time have been drained out of the country; taxes have been imposaed,
and life has been made exorbitantly costly. Can all this be called good
management? My submission is, that the verdict of the House cannot
but be that the management of the Indian house has not been what it
ought to have been. Sir, India is not a poor country. India is very rich
in her raw meterials, minerals, climate and in everything, but still what
do we find? We find that the Indian Government have not managed the
country in the way they ought to have done. What is the condition of
our education, what is the condition of our universities? Our universities
are all famished. Tf we take agriculture, we find that the tenants are
dying in thousands. There is famine threatening the country every year.
And yet Government will not take a lesson and adopt ameliorative
measures. Sir, Government must have opened their eyes to the curious
fact that every Minister in everv province has been dislodged in the
recent elections, and that should be an eye opener for the Government to
see that they have not munaged the affairs of this country in the way
they should have dene. Cottage industries are not encouraged, the con-
dition of the peasantry is in a very hopeless plight, their children and
women are starving, they have no education, their men folk have not
even a loin cloth to cover their bodies with. This is the condition of our
peasantry. Sir, as my time is up, I shall stop here for the present.

The Honourable Sir Frank Noyce (Leader of the Houes): Sir, the
debate this afternoon has wandered over a very wide field and at times
I have wondered whether I was listening to the general discussion on
the budget or to the general Qiscussion on the First Reading of the
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Pinance Bill. There has, however, been one common thread which
has been running through the speeches of the speakers opposite, and
that is the attempt to condemn us for all that we have done. Sir, &
short time ago, I received a letter from an Indian friend for whom I have
a great regard, requesting me to help him to secure a high post in one of
the provinces for which, I think, he is very well fitted. In that letter
he said: ‘I am a first class administrator.”” That is a very big claim
und it is not one which I would make for myself, but I do claim to be a
thoroughly indifferent politician. My administrative abilities, such as:
they are, are of a far higher standard than my political abilities. I could
wish on an occasion like this that I had the arts of the politician,—T
hasten to add that I am not denying the fact that in a democratic country
he is as useful as the administrator. My Honourable colleague on wy
right disagrees with me. I did not wish to overstate the case; but, be
that as it may, the politician has two gifts which I do not possess. One
is that of making the worse appear the better cause. That gift has not
been exercised in this Houst this afternoon, but the Opposition has
exercised t3 the full the gift of making the better cause appear the worse.
We on this side are in the unfortunate position of having no one to biow
our trumpets for us (Laughter from the Congress Party Benches.) (Scme:
"Honourable Members: ‘“You have already enough of them there.”), as:
my friends cpposite doubtless will have when they take their places on
this side. Therefore, we have to do the best we can for ourselves, and I
venture to think, 8ir, that my Honourable colleague, the Commerce
Member, has made out a good case for us. I think, Sir, if time had
permitted, he cculd have enlarged upon it considerably. Time does not
perw:it me to do so either. One of the questions which have been asled
this afternoon has been: ‘“What have this Government done for agricul-
ture, for education, for health and for industries?’’ I maintain, Sir, and
I endorse all that my Honourable colleague has said on the subject,
that we have done as much as we have been permitted to do under the-
present constitution. It has not perhaps produced results as quickly as
mjight be desired, but we have done all that financial conditions permit-
ted.

As regards Education and Health, I would point to the Central
Advisory Boards which have been constituted to assist the provinces in
such wavs as are open to them. As regards Industries, I can only repeat
what T have eaid several times before on the floor of this House. T would
point to the constitution of the Industrial Research Bureav, I would
peint to the effects of our protective and revenue duties and to our-
stores purchase policy. Above all, 8ir, I think the Government of India
have done a very great deal, as it was only fit that they should do, in what
is after all a predominantly agricultural country, in regard to the welfare of"
the agricultural classes, by the constitution of the Imperial Ccuncil of Agri-
cultural Research which has spent lakhs, now running into crores, on agricul-
tural development. I would point to the sugar industry, the prosperity
of which has only been made possible by the Government of India, by
the introduction of the improved varieties of cane discovered by the offi-
cers of the Central Department of Agriculbure. T would point to the:
work that Department has done on improved varieties of wheat, cotton,
tobacco and various grains, all of which have helped to improve the-
earning capacity of the people. It may be said, Sir, in the words of the
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Sori;it:.ures! “These ought ye to have done and not left the others un-
done’’. That may be a perfectly true accusation, but 1 would ask that
we should at least be given credit for what we heve done.

Now, Sir, as the administrator that I profess myself to be, I wouid

4rM.  {urn to one or two points which have been raised in regard
to tha Department with which I am connected. It came to me 28 a
great surprise that in a budget, one special feature of which has been a
very substantial increase in the provision for the development of civil
aviation, I should have been accused of making entirely insufficient pro-
vision for that purpose. I was expecting, Sir, that the accusation would
be of n different order. I was expecting the accusation that we were
doing too much. My friend, Lieut.-Colonel Sir Henry Gidney, read out
a8 list of the amounts spent in some of the domimiona on civil aviation.
"The dominions are differently situated from India. They have greater
resources than we have. I maintain, §ir, that India is spending as much
48 ie justified on civil aviation at this juneture, and no more and no less
than is justified by the existing conditions. Sir Henry Gidney referred
to the fact that the total prevision under civil aviation amounted to
about Ra. 25 lakhs, and pointed out that sbout 13} lakhs of this was for
direction and enly:Re. 7} lakhs were paid as air subsidy., He drew the
conclusion. ‘from that that the Department was over-staffed. That, Sir,
is very far frem being the case. For one thing, out of the Rs. 134 lakhs,
whick he has csleulated as being spent on staff and nothing -else. no loss
than just under Rs. 6 lakhs go to the Poste and Telegraphs Department
for wireless fscilitiea. There is thus only a balanee of Rs. 774 lakhs far
-diraction, which includes pay of officers, pay of establishment, alowances
and honoraria, contingencies, and a small amount for scholarships and
‘nther miscellaneous' charges. Far from the Department being over-staff-
-od, it is really undermanned. As is the case with all new and expanding
-departments, staff always lags behind the increase in work. We are
really managing with very much less staff than the circumstances would
justify. Fortunately, we have a number of enthusiastic officers in the
Department who are willing to do a great deal more than they could
legitimately be asked to do. My Honourable friend, Sir Henry Gidney,
told the House that the Aerenautical Training Centre of India was ' not
recetving the support from Gowernment that it should do. Tf 1 am right
—1T1 must confess I did not hear him well-—he referred to that again und
agein af an internal service. That is not our conception of the meaning
-of an ‘‘internal serviee’’; the centre may be an internal imstitution. but
it is certainly net a service. Al I can say about that Tnstitute is that
it is run by a private company which declared a dividend recently, aud
trom that the natural assumption to be drawn is that it is a self-support-
‘ing and not altogether an unprofitable concern. I may mention that I
have inspected it myself, and that officers of my Department have also
done so. Weo all realise that it is doing important and useful work in
training young men for ecivil aviation and some other activities, .and we
are prepared to help it to the extent that we legitimately can in a man-
ner which is free from objection, such as by sending a numher of pupils
whom we want for speeial purposes and cannot get in amny other manner,
to be trained there. There are at present four pupils who .are -heing
trained in wireless telegraphy there at Government sxpense. The ohangs
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that Government are doing nothing to train young men:der civil aviation
careers is entirely unfounded. If time had permitted, I would have prov-
ed this, but T may have an opportunity later on to give the House very
full details of exactly what we have done in regard to the training of
pilots, aerodrome officers, aircraft inspection staff, wireless operators,
engineers and the like. I would only mention now that we have, as many
Members o° the House probably kmow, encouraged the development of
fiving clubs in India, and we are now assisting seven of themn with an
annual subsidy of about Rs. 1} lakhs. More important is the assistance
we render t: individuals in obtaining advanced training. We have
spent no less than Rs. 3} lakhs up to date on schemes of individual assist-
ance. In the early years of civil aviation. we had to send Government
nominees to England for training, but as aviation has developed in India,
this has become less and less necessary except with regard to higher engin-
eering qualifications. This tendency to train men in this country, instead
of sending them abroad, has already become apparent, markedly so in the
case of aerodrome staff, and it nhturally means that the training has become
less costly. '

Mr. M. Asal Ali: What about aircraft inspectors?

The Honourable Sir Frank Noyce: My Honourable friend has asked
me specially about aireraft inspectors. The position there is that in 1930
two Indians were sent for 8} years’ training in England and qualified as
assistant aircraft inspectors at the end of that time. In 1935, two more
were selected for similar training and are now in England. It is probable
that further assistance of the same kind will be given in the course of the
next year. .

My time seems to have gone very quickly, and I can only touch upan
one or two other pointe and hope to have a 'further opporanity of ex-
planalion and expansion in the course of another debate. What I weuld
point out is that as regards the development of whet spe zightly called
internal feeder services, that is, the Indian National Airways and Tatas,
we are providing in the budget for an expenditure of something in the
neighbourhood of Rs. 134 lakhs, and I submit that that is a very ample
provision. :

There is cne point arising out of my Henourable friend, Mr. . Das’s
speech to which I should like to refer before I sit down. If T recollect
correctly, he told the House that the Postal Department cannot even
manufacture the flimsy appliances required for the use of the Department.
such as telegraph instruments. 1 would invite my Honourable friend to
vigit the Telegraph Workshops at Alipore where he will reccive a very
hcarty welcome and in which he will be very interested, heing himself an
engineer. He will find that we not only can, but do manufacture all tho
telegraph appliances that we need in India with the exception of a few
patent ones. The total value of the output of the Workshops is no less
than Rs. 204 lakhs a year. There was another misstatement, I am sure
an inadvertent one, in his speech in which he enquired wkat Government
were doing in regard to the manufacture of lethal military appliances. Mj
Honourable friend, the Defence Secretary, has, I think, told him on more
tham one nccasion that 80 to 90 per cent. of the lethal requirements of the
army are made in India. TIf time had permitted, T would have wished to
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deal with the question of unemployment raised by my Honourable friend,

Mr. Lalchand Navalrai, but I may have an opportunity of doing so later
on. (Applause.)

Sir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban):
Mr. President, ycu.will recollect that last year, at the very end of the
proceedings on the Finance Bill, my Honourable friend, the Finance
Member, raised a very important constitutional issue which has found
an echo today in this Honourable House.

My friend, Sir Muhammad Zafrullah Khan, described this Constitution
as illogical, a very correct description, but may I point out to him that,
illogical as the Constitution happens to be, it was intended by the framers
of the Constitution that Government should not make it as illogical as it is
possible to make it, but to make it as logical as they could. Have they
done s0o? That is the point I would like to ask Honourable Member oppo-
gite and to make a few remarks about. L

Sir, I pointed out specially to my Honourable friend, the Finanee
Member, last year that, under the Constitution under which we work, and,
according to the intentions of the framers, it was always intended that
Government should try their best to meet the wishes of this side of the
House, that it was not intended, as is the position in England, that
Government should carry out their intentions to the letter regardless of the
opposition who always must be in a minarity. I pointed out to him that
that was the spirit of the Act of 1919 under which we work. Well, I was
taken severely to task for the expression of that opinion by our friend, the
Leader of the House, who, we all regret, is not here present today, and,
may I say, who, we all hope, will be soon in his place. He took me
severely to task for that interpretation of the spirit of the Act and he
read out to this House on that occasion one or two extracts from the Select
Committee Report of 1919. I would like to remind the House of
those extracts today:,

“It is not, however, within the scheme of the Bill to introduce at the present stage
any measure of responsible Government into the central adminigtration, and a power
must be reserved to the Governor -General of treating as sanctioned any expenditure

which the Assembly might have refused to vote if he considers the expenditure to be
necessary for the fdlfilment of his responsibility.”

He also drew attention to the following line:

“It should be understood from the beginning that this power of the Governor
General is real.”

And then. he also drew attention to the following two lines:

“It is not, however, within the scheme of the Bill to introduce at the present stage
any measure of responsible government into the central administration.”

Now, Sir, no one, who had taken the slightest pains to understand what
the Act is under which we work today, was unaware of these expressions
of opinion of the Belect Committee, but may I ask whether by giving a
very strict interpretation to these words they mean that, in the opinion
of my Honourable friends opposite, there has been no advance in the
constitutional position of the Opposition during the last 80 ySars? 1f you
place the very restricted interpretation upon these words, you are admitting
that for the last 80 years there has been no constitutional advance. Tha
was not the intention of the framers of the Act.
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The Honourable Sir Muhammad Zafrullah Ehan: I did not say so.

Sir Cowasji Jehangir: You yourself did not say so. The intention of the
framers of the Act was that where it was possible to carry out the wishes
of the Opposition, it should be done, provided Government felt that the
credit and safety of the country was not jeopardised. These safeguards
were given to the Government to protect the financial stability of India
and to preserve peace and law and order in India. They were not given to
enable the Government to deny the Opposition at every point, and deny
every suggestion that the Opposition might make. Now, Sir, by this, I
do not mean to contend that the Government have consistently and
regularly, throughout the period of this Act, defied the Opposition or done
nothing to meet the wishes of the Opposition. What I then did contend,
I desire to contend today, that in last year’s budget Government could
have accepted and should have accepted some of the suggestions made
by the Opposition, that those suggestions did not jeopardise the financial
safety of this country, and in no way came in the way of law and order.

. I contend that the building of Quetta. from revenues was wrong in
principle. The Honourable the Finance Member has every right to dis-
agree with me. The Honourable the Finance Member believes that such
expenditure should be incurred from revenuve. It was merely a question
of seven crores, merely a question of 50 and 60 lakhs every year in the
budget for the next number of years. We contended, and we were firmly
of opinion, that a loan should be raised to meet a disaster of this character.
That suggestion was turned down on the grounds that the financial stabi-
lity of India could not be maintained if a loan was raised for that purpose.
Now, Sir, I call that not acting in the spirit of the Constitution. You
may disagree with us as much as you like. You have a right to disagree
with us, but this illogical Constitution expects you to follow the opinion
and desires of this House whenever it is possible for you to do. I con-
tend that in not carrying out the opinion definitely expressed by this
House you are defying not the Constitution, but the spirit of the Consti-
tution.

_Then, again, year in and year out, this side of the House has definitely
expressed the opinion that the postcard rate should be lowered. That
-could have been done when we have a man of the ability of Sir James
(irigg as Finance Member. He could very easily have done it, T am
certain, if he really wished to do it. He may not agree with it. He may
Teel honestly and sincerely that this is not the time to reduce rate of the
posteard, but this illogical Constitution demands that he shkould take
notice of the wishes of the side of the House on a matter of this character.
This illogical Constitution demands, if it is to be worked in the spirit in
‘which it was framed, that he shall make provision for this unreasonable
demand, if he likes to call it so, of this side of the House and T may sav
of the whole country. Has he done it? No. Has he done it this year?
No. TIs he carrying out the Constitution in its spirit? No. It is an
illogical Constitution. You cannot compare it with the Constitution that
‘my Honourable friend has been accustomed to work under. ,

Then, he gave us certain figures last year and said that with the English
Budget of seven to eight hundred million pounds, the Chancellor of the
‘Exchequer generally keeps up his sleeve about half a million to play about
with, in order to make concessions to the Opposition. He said that, with
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our figures, half a million was equivalent to about five lakhs, or a lakh
at a time on five different occasions; but he forgot that we were warking
under an illogical Constitution and that the Chancellor of the Exchequer
had half a million to please the people to whom he owed nothing. He
keeps that half a million to please perhaps a few of his supporters, or some
of the Opposition who are always in & minority and on whom he does
not rely for his vote. The Constitution is totally different here. The
Constitution here is that the Government are given reserve powers, awe
given safeguards, naturally to meet an irresponsible Opposition. They
are given those safeguards in order to meet and to restore in the budget
illogical and unreasonable cuts. That is why the safeguards are given,
but they are not intended to be used in any one instance, 1 contend,
where, however unreasonable in the opinion of the Government it may be,
it is possible to put them into practice. That, I think, has been the mis-
understanding in the working of this Constitution which has resulted in a
considerable amount of discontent, in a considerable amount of irritation
and which has led the agitation from strength to strength in a demand for
the reform of the Constitution. I have always maintained that if dyarchy
had been’'worked in the spirit in which the framers intended that it should -
be worked, there would never have been this insistenrt demand for the
reform of the Censtitution. It was because dyarchy was not worked in the
spirit in which it should have been worked that it has given rise to discan-
tent throughout the country. Again, T maintain that it is because on
many occasions—not on every occasion; I am not going to put it in that
extreme form—the Constitution was not worked in the spirit in which the
framers intended it to be worked that there is this amount of discontens

throughout the country.

Mr. Pregident (The Honourable Sir Abdur Rehim): The Honourable
Member has two minutes more.

Sir Cowasji Jehangir: Even if u reasonable, what we consider a really
reasonable demand, which can be met by Government, is turned down, it
is no wonder that you have a considerable amount of criticism, and, may
I say, justified ecriticism, from this part of the House. Sir, I do not
propose to.go on further just now pursuing this point. I was only tempted
to raise it, beesuse it was prominently brought to our attention last year
and was, may I say, very reasonably pursued by the Honourable Member:
who spoke today on behalf of Government.

Pandit @ovind Ballabh Pant (Rohilkund and Kumaon Divigions: Non-
Maohammadan Rural): (Loud Applause.) Sir, T am thankful to the
Honourable the Commerce Member who was the principal spokesman on
the Treasury Benches this afternoon for his candid speech. He has un-
reservedly pleaded guilty to the charge: he accepts the charge that the
Government have defied the wishes of this House, that the Government
bave disregarded the Resolutions, the proposals and the mofions solemnly
adopted by this House. We want to censure the Government for their
refusal and failure to c¢arry out the wishes comstitutionally expressed by
this House. That is enough so far as this motion is eoncermed, and no
better argument could be ‘advaneed, no more argument is meeded; but T
am thankful to him also for 'another reason. He has brought home to-



THE GENERAL BUDGET—LIST OF DEMANDS. 1963

us the irony of the present wicked order of things. He says, ‘Well, we
are not responsible to you, we are responsible to people thousands of miles
away, they are our masters, we have to carry out their wishes, why do
you blame us for it? If you are really in earnest, then you must upset
the present order of things; we are units of a machine which is grinding
you and all of us together, break it, destroy it and replace it by something
better, and then alone those who will be here will listen to you'’. Sir, I
accept the diagnosis, I accept the remedy, I accept the prescription, and I
ask Honourable Members sitting on this side to take that to heart and to
work for it. The Commerce Member frunkly told us, ‘‘well, what can
we do, we are here only %o carry out the directions of our masters abroad".
After all, the position is not exactly as he has put it before us. It is not,
T contend, a position of absolute and futile impotence <o far as the Indian
Members of the Government are concerned. Really, are they satisfied
with everything that the Government have done, and is no remedy open
to them? Are they satisfied, at a time like this when unemployment is
leading to suicides and disasters all over the country, when our young men
are committing suicide after suicide because they are not able to get the
wherewithal even to keep their body and soul together, along with it the
svstemn of examination for the Indian Civil Service has .been replaced by
that of nomination, so that, if deserving non-Indians are not available,
undeserving non-Indisns may be imported to keep out the deserving
Indians in this country?—I ask, is no remedy open to them? Should
they submit to all these outrages because they are only answerable to their
masters abroad? Do they not notice what is happening all over this
country? I ask the Honourable the Railway Member—is he prepared to
deviate even from the policy unequivocally accepted by his predecessor that
there should be at least one Indian on the Railway Board, and is he pre-
nared to submit to the replacement of that single Indian by a foreigner?
I ask the Railway Member, is it proper for him to acquiesce in the decision
refusing to acquire the Bengal Nagpur and the Oudh and Rohilkund Rail-
ways which are admittedly profitable concerns paying a dividend of 15
per cent. to 20 per cent. today, when his own railways are a source of
loss to the State? Is it proper for him to continue the subsidies and
patronage to the P. & O. and other shipping companies when they refuse-
to take an Indian even as a cadet? Are not there one humdred and one
other things which are adding to the unemployment in this country, adding
to its poverty and to ite distress? Is he prepared to be a party to the
arrangement which, on the one hand, encourages the export of gold from:.
this country and, on the other hand, hampers the import of silver by the
addition of an import duty to the existing duty on silver? Dces he think
that India's hoards have been the one cause of its ruin, because it was these-
hoards which tempted foreigners from distant lands, and doss he believe
that it is for the good of th2 country that it should be reduced to absolute
penury and that no part of any precious metal should remain here? Sir,
it is wrong to state that there is no remedy open to them. Ts it not open
to the Indian Members of the Government to assert, ‘““we will be no party
to this wicked game of Whitehall; we will clear out”’. What is there to
prevent them from doing so, and if no Indians are available to occupy the
nogitions which my respected friends are occupving today, do they think
it will have no moral effect? Even immoral systems have to be sustained
by plausible appearances, and unless there is some sort of co-operation by
Indians, the wicked system cannot last. Bo, if they really realiee and
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-appreciate the wickedness of the present order, they must join us in
putting an end to it.

Then, Sir, it is no use defying the wishes of the Members sitting on
4his side as if we were individuals alone. As an individual, I would bow
-my head before any individual on the other side, but T am not here as an
individual, I am here representing thousands and millions of people in this
<country. (Hear, hear.) The views that I place before this House are the
views of the nation and the latest election that has taken place has demon-
-strated that the views that are expressed by the Congress are the views of
4he country. The opinions voiced by us are the expressions of the soul
of India. So, to deal with us as though we are negligible individuals is to
ignore the signs of the times. The Government must take note of it.
It is not only one particular class that wé represent here. Do not any
‘longer dwell on the bogey of communalism in this country. Whoever
-was your friend, be he sitting on one side of this House or the other, be he
-outgide or in the lobby or in the Visitors’ Gallery, he had no support any-
‘where. Among the Mussalmans also, only the pereons possessing a wider
-outlock had the support of the electorate and today the country has to a
man demonstrated its lack of faith, its distrust, of the present Government,
and it is determined to end it as soon as it can. The Government should
‘take note of these portents and it should take them seriously. The censure
‘is written in every vote that has been cast for the Congress, and we are
'doing no more than repeating it on the floor of this House.

Then, Sir, the Honourable the Railway Member told us that they are
not here to look after our education, our health and our sanitation. These
‘things do not worry them at all. The Government of India are not here
to look after our welfare, it is here to look after something else. I accept
.it that the Government of India are not here for these purposes. The
‘Government of India are here only to carry out political machinations.
‘'The Government of India are here to tighten the firm grip and the firm
‘hold of foreigners abroad. That is the sole purpose, and that is the sole
cbject for which the Government of India are here. But that is exactly
‘the reason why the Government of India have to be smashed. That is
-exactly the reason why the Government of India have to be so treated that
‘thiey may either cease to exist or they may be re-born, and that is the object
with which this censure motion has been brought on the floor of this House.

Then, we were reminded by the Honourable Member for Railways that
much progress has been made in the Punjab during the last 17 years.
Well, who was in charge of the Punjab before these 17 years? Did the
present system of Government come into existence only 17 years ago? I
‘can tell him that what he has stated is not correct, and I will state merely
‘a simple reason. Does he mean to tell me that in spite of the collapse
of the prices of agricultural produce, which have fallen down by about 50
per cent. during the last four years, any agricultural province can be today
better off than what it was 17 years ago? It is impofsible. So, his
‘statement has an inherent defect just as the system which he represents
‘has an inherent defect. Has he not read the book of Mr. Darling about
the Punjab peasant and poverty? - Is he not an independent judge? Tn
any case, he has no sympathies with us here. What has he found? Has
he said that the average of the students attending schools in the Punjab
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is 20 or 25 per cent. of the population as.is.the case in :other cotintries?
It is ,not even three per cent. So, a considezrghle leeway is yet to be made.
Let him not be under a delusion. Then, does he not know what has
happened during these 17 years in other countries? Does he not know
what wonders have been achieved by Japan in the matter of mechanisation
during these 17 years? Does he not know what has happened in the
United Kingdom during the last 17 years? The Honourable the Finance
Member wili confirm' the remark that I am making that the income of
England from investments abroad has increased by about three .huadred
million pounds during the last 17 years, with the result that it is getting
today from shipping and other investments in other countries more than
the total income of our country. Does he not know that many of the
States were born only 17 years ago?  Poland, Czecho-Slovakia and several
other States did not exist before? Does he not know what has happened
in the Soviet Russia during the last 17 years? Let not the Honourable
the Finance Member turn red: the State of Soviet Russia has really worked
wonders. Its national wealth has grown by about 3800 per cent. All
admit that it has changed its state of economic affairs considerably. Then,
he told us that they have no control over the provinces. Have you known
really who are responsible for the internment of hundreds of our young
men? Who is responsible for the suicides that the detenus are committing
from day to day? Who was responsible for the banning and the prose-
cutions on the Independent Day pledge? Were you not responsible for the
issue of the ban on the eve of the day, so that nobody might receive it
in time, so that those who were considered to be undesirable might be
clapped in the jail? And, then, who was responsible for these trials for
sedition? On the one hand, to talk of responsible Government and on
the other hand to clap people for attacking Government is to blow hot and
cold in the same breath. Then, we were told, while you are having an
opportunity now, go to the provinces and demonstrate your genius. Weil,
you have done enough not to let anybody do anything there. You have
taken pretty good care to ensure a verdict in your own favour, but T
challenge you to do other things. -

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has two minutes more.

Pandit Govind Ballabh Pant: Let there be impartial people from any
part of the world and let them judge what you have done in this country.
Let them take account of what has happened since the British rule came
in and let them work as impartial judges without any jury at all tc
examine the deeds, I will not say the misdeeds, because they were very
much worse than that, and if any sentence short of capitsl is passed, I
will plead guilty. What can these provinces do? In fact, the fundament-
al and the central fact of the position is this. Unless and until you re-
place the army of occupation by Indian army in this country, and unless
and until you replace the present superior services manred by foreigners
by properly paid, economically paid, Indians working in the spirit of
missionaries for the good of the people of this country, no Government,
whatever you may call it, can do anything. To fetter us in every way, to
tie us hand and foot and then ask.us to rurr is a very honest way of making
a gesture indeed. Again, so far as the provinces are concerned, with the
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Domocles sword of discretionary powers and individual judgment and of
special powers vested in the Governors, and with deficit budgets at the
outset facing them, it is unfair to expect anything from them. You have
done your best to throttle everybody in this country, you have throttled
the provinces at the very start. So far as I am concerned, I know th.st
the remedy lies in throttling the whole system, in striking the entire
machine, and until this is done, the censure will be there for you although
this censure has to be borne also by us every minute of our life for
tolerating this system. (Applause.)

The Honourable Sir James Grigg: Sir, my Honourable friend, Bir
Cowasji Jehangir, indulged in the pastime of raking up his old speeches.
As a general rule, reading old speeches is an unprofitable business parti-
cularly when they happen to be one’s own.

Sir Cowasji Jehangir: I was reading from the speech of the Leader
of the House, not mine.

The Honourable Sir James Grigg: But I have been not only reading
one of my own old speeches, but I propose to ask the House to bear
with me while I read an extract from it. This is a speech delivered two
years ago, and, of course, in order to keep continuity, I do not propose
to read the interjections which interrupted that speech at the end of

almost every sentence. The occasion was a debate very much like this.
I said:

“But may I conclude on a rather different note! It is quite true that both the
Oppositions and the Government are inextricably bound in the trammels of the present
constitution and there is, for the present, no escaping from it. It is mo good talking
about irresponsible Government. If the Finance Member under any other democratic
constitution, brings forward financial proposals, he does so with a very fair assurance
that by the use of the ordinary rules of party discipline he will be able to carry them

tindugh Parliament. But here he has no such assurance. We have no party of our

own. We have no means of assuring ourselves of the support of the silent Members
who tramp through the Lobbies, not even by nominating them.'

Mr. Bhulabhai J. Desai: Et tu Brutel

The Honourable Sir James Grigg:

““And, 8ir, if the Opposition arc deprived of their full share of an ordinary Opposi-
tior. in shaping the policy of a country, so are the Government deprived of a certain
amount of the machinery which they normally have to carry their policy into effect.
We can, therefore all agree that the present constitution is most unsatisfactory, and if
the Opposition find—I am afraid what I am about to say will fall on deaf ears—if you
find the present constitution so unsatisfactory, are you quite certain that you are
dving a wise thing in rejecting the new one which is nﬁereg to you?! Whatever short-
comings it may have, however much it may disappoint you, it is one which will ultimately
rclieve you of the necessity and pleasure of coming down here and making speeches as
you have been able to make today. The new constitution will place a very large
Imeasure of responsibility on Ministers who are answerable to the Legislatures, and that
ie after all the burden of complaint of the Opposition. In present cirfamstances, you
can neither make us do what you want nor can yom turn us out. Well, under the
new constitution yow will at least be able to do the second and I suggest that the real
:;oﬁr:jlt,;.f dthls dlw%s;mn is tgmt. the Opposition instead of blindly rejecting a very
e advance on the present position should think ‘again not once. by i '
times, before they adhere to ﬂle?ro present attitude.' e . » bt twice o three
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The relevance of this today is obvious. The Party which seek to
censure us for our manifold sins of commission and omission are about
to face & momentous choice, a choice momentous for them, and I think
momentous for India too. In six or seven provinces of India, the Party
opposite i8 in.a position to resolve the deadlock of the irresponsible
Opposition and irremovable executive, I beg pardon, unresponsive Govern-
ment. If they decide to accept office, what is before them? They will
take up the burden of that task which man has up to now found the most
difficult of all tasks to carry out, namely, the task of governing himself
and his fellow men wisely and well,

Some Honourable Members: Oh! Oh!

The Honourable Sir James Grigg: Yes, I do not :eel in the least
penitent about that word, to govern himself is the most difficult of all.

Mr. Bhulabhai J. Desai: Govern yourself particularly.

The Honourable Sir James Qrigg: This is a heavy burden, but it is
also what one of our modern historians called an endless adventure.

Well, Sir, if the Opposition decide to take office, they can expect no
easy or glib solutions, for if they were available they would somehow
or other at some time or other have been discovered. They cannot expect
to be praised or rewarded, they must expect to face abuse and ingratitude
and to be faced continuously with new and almost insoluble problems and
to be conscious at the end of it all that achievement is a very small
dividend upon aspirations. But they will have the satisfaction of knowing
that they have tried to serve their fellow countrymen and they may even
have the satisfaction of realising some part of their aspirations. But
supposing they condemn themselves to further long years of barren and
fruitless and unconstructive Opposition, and if I may say so without fear
of being misunderstood—a fairly large assumption, I admit in this Assem-
hlv—1I should say also irresponsible Opposition, and I say ‘‘irresponsikle’’,
not only in the technical sense, but in the other sense, in the simple
every day sense of the word, because I have no doubt whatever that
Members of the Opposition know perfectly well that if only a quaster of
their demands were carried into operation, a state of inextricable chaos would
result, Supposing as I said the Opposition condemn themselves to » further
period of barren opposition, what then? They will in effect have made
the great refysal, the refusal to take up a task which they so often censure
others for doing badly and even for doing dishonestly, and if they da
make that refusal, they will have no right to censure others for doing
badly what they are unwilling to do themselves. It is no good for my
Honourable friend, Pandit Govind Ballabh Pant, who spoke last protect-
ing himself in advance by the argument ‘“Oh! you made suca sn unholy
mess of it that there is no chance for decent people like ourseives to extri-
cate ourselves from the mess’’

Sir, I have very little more to say. The hour of the choice is at hand.

Mr. Bhulabhai J. Desai: Yes, it is.
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~ The Honourable 8ir James Grigg: A good many of my fellow country-
men who have served in India have been accused of selfishness and dis-
honesty. It is an everyday occurrence in this House, and apparently
it is quite possible within the terms of parliamentary decorum, but 1
hope that the House will believe me when I say,—and I say it knowing
serfectly well that it is quite easy for the people opposite to ridicule what

am going to say,—I hope the House will believe me when I say that
I for my part, and I suppose all the British people here on their part,
hope that the Party opposite will in the next few weeks make the right
choice. If they make the choice that they ought to r:ake, I hop2 that
in time they will regard with a little more sympathy the efforts and
mistakes ol their predecessors. And they will, I am sure, at the end
of it all, if they make the choice that I think they ought t> make or
that I think they will, share the feeling of many of us of another race
who have worked in India, namely, ‘a feeling of disappointment and dis-
illusionment at not having been able to do more.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
““That the demand under the head ‘Execukive Council’ be reduced.by Ra. 10’
The Assembly divided:

AYES—68.

Aaron, Mr. Samnel. Jogendra Singh, Sirdar.
Abdullah, Mr. H. M. Joshi, Mr, N. M.
Aney, Mr. M. 8. Kailash Behari Lal, Babu.
Anwar-ul-Azim, Mr. Muhammad. Khan Sahib, Dr.
Asaf, Al, Mr. M. Khare, Dr. N. B.
Ayyangar, Mr. M. Ananthasayanam. Lahiri Chaudhury, Mr. D. K.
Azhar Ali. Mr. Muhammad. Lalchand Navalrai, Mr.
Banerjea, Dr. P. N. Laljee, Mr. Husenbhai Abdullabhai.
Bhagavan Das, Dr. Maitra, Pandit Lakshmi Kanta.
Chaliha, Mr. Kuladbar. Malaviva, Pandit Krishna Kant.
Chattopadhyaya, Mr. Amarendr. Mangal Bingh, Sardar.

Nath. Mody, Sir H, P.
Chettiar, Mr. T. 8. Avinashilingam. Mudaliar, Mr. C. N. Muthuranga.
Chetty, Mr. Samni Vencatachelam. Muhammad Ahmad Kazmi, Qazi.
Chunder, Mr. N. C. Murtnza  Sahib  Bahadur., Maulvi
Das, Mr. B. Byed.
Das, Mr. Basanta Kumar. Nageswara Rao. Mr. K,
Das, Pandit Nilakantha. Pant. Pandit Govind Ballabh.
Datta, Mr. Akhil Chandra. Raghukir Narayan Singh, Choudhri.
Degai, Mr. Bhulabhai J. Rain. Mr, P. 8, Kumaraswami.
Deshmukh, Dr. G. V. Ranga, Prof. N. G.
Essak Sait, Mr, H. A. Sathar H. Saksena, Mr. Mohan Lal.
Gadgil, Mr. N. V. Sant, Singh. Sardar.
Ganga Singh, Mr, Banthanam, Mr. K.
‘Gauba, Mr. K. L. Sham Lal. Mr.
‘Ghiasuddin, Mr, M. Shaukat Ali, Maulana,
Giri, Mr. V. V. Shendass Daga, Seth.
‘Govind Das, Seth. Sinch, Mr. Ram Narayan.
‘Gupta, Mr. Ghanshiam Singh, Rinha. Mr. Anugrah Narayan.
Hans Raj, Raizada. Sinha, Mr, Satya Narayan.
Hosmani, Mr. 8. K, Qom Mr. Suryya Kumar.
Ismail Khan. Haji Chaudhory | . Bri Prakasa, Mr.

Muhammad. Umar Aly Shah, Mr,
Jedhe, Mr. K. M. Varma, Mr, B, B.
Jehangir, Bir Cowasji. Viesanji, Mr. -Mathuradas. ..
Jirmah, Mr. M. A, . L PR R 7
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NOES—48.

‘Abdul Hamid, Khan Bahadur S8ir.
A.Immi Nawaz Khan, Major Nawab

Aﬂmnm, Mr. A,
Bajpai, Bir Girja Shankar,
Bansidhar, Rai Sahib,
Bewoor, Mr G. V.
Bhide, Mr. V. 8.
Buss, Mr.
Chanda, Mr. "A. K.
Chapman-Mortimer, Mr. T,
Craik, The Honourable Bir Henry.
Dalal, Dr. R. D
DeSouza Dr. F. X.
FazhHa.q Piracha, Khan Bahadur
Gi dx? hnk]‘.'f Gol 1 Bir H

1 ieut.-Colone r
Grlfﬁgs, Mr. P. onr-
Grigg, The Hononrable Sir James.
Hands, Mr. A. 8.
Hudson, Sir Leslie.
James, Mr, F. E.
Jawahar Bingh, Sardar

Sardar Sir.

Lal Chand, Captain Rao Bahadur
Chaudhri.

Lalit Chand, Thakur.
Lloyd, Mr. A. H.

Bahadur

The motion was adopted.

Mehr Shah, Nawab Sahibzada Bir
Bayad Muhammad,

Mehta, Mr. 8. L.

Menon, Mr. K. R

Metcalfe, Sir Aubrey.

Morgan, Mr. G,

Mudie, Mr. R. F.

Mukherjee, Rai Bahadar Bir Batya

Charan.

Nagarkar, Mr. C. B.

Nauman, Mr, Muhammad.

Naydu Dﬁ:l':n Bahadur B. V. Sri

Noyee, The Honourable Sir Frank.

Rau, Sir Raghavendra.

Row, Mr, K. Baniiva.

Bale, Mr. J. F.

Sarma, Sir Srinivasa.

Scott, Mr. J. Ramsay.

Sher Muhammad Khan Captain
Sardar Sir.

Spence, Mr. G. H.

Tottenham, Mr. G. R. F.

Verma, Rai Sahib Hira Lal.

Witherington, Mr. C. H.

Yakub, S8ir Muhammad.

Zafrullah Khan, The Honourable Sir
Muhammad.

Ziauddin Ahmad, Dr.

The Assembly then adjourned till Eleven of the Clock on Wednesday,

the 10th March, 1937.
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